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CENTRAL ADMI N 1ST BAT I yE. T RIB UNAL 
H 	

GUWAHATI BENQ-I; 

SHEET 

Origina1 	1ecatj3n No 	 (00 /03 
Mise Ptjtjon No; 	

/ 
Oonenipt Petition No: 	 / 
Re vie  w1 iwp le cation No:  

•ApIec;nts: 	A 
Po • 	Resnant s : 

11W. 
for the. .App1ecant_  

Ir .i4 procae for the Resondarfts:_ 

I l 	tcatlon 	S hi 

13.5.2003 	Heard Mr.'S.Sarma, learned counsel for 
the applicant and also Mr.A.Deb Roy, learn.. 
ed Sr.t.G.S.C. 

( 

42-3 Issue notice, returnable by four weeI 
• 	

• ,/ 	 In the meantime the applicant may 
accept the re-engagement as Worharged 

•i...... 
Seasonal Khalasi under the work-charged es- 

	

e 1P? 	
tablishment under Upper &ahmaputra Divis1a 
GWD, Dibrugarhin the scale of pay Rs.2550-
55-2660-60-3200/- without prejudi to his 

' claim for regularisation. 
•Iendency of the application s'hall not 

1 	 prec lude the res pondents from considering,. 
the case. of the.a.pplicant for regularisatio' 

WocI,,i 	 List on 20.6.2003 for admissi.on. 
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ViceChairman 
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20.6.2003 	No reply so far filed by the 
• respondents. 

The application is admitted. 
Call for the records. 

, W. B.C. Pathak, learned Addl. 

1W C.G.S.C. appearing on b half of the 
respondents prayed for time for filing 
written statement. Prayer is al1ed. 

Put up again on 18.7.2003 for 

	

k 	€t'tA 	 orders 
4c 	 .• 	

. 	 I 
Vice-.chairman 

mb 

18.7.2003 	The respondents are yet to file 
written statement \tbough time granted. 

On the prayer made by r.A.Deb Roy, lea-
rned Sr.C.G.S.C, further fourweeks time 

• 	 is granted to the respondents to file 

	

------: •• 
	 the weitten statement... 

List the case on 22.8.200 forordex' 
• 	.t_- - 	- 	-. 	 . - 
•-- 

Vice-'Chajr,an 
• 	, bo 

22.8.2003 	On the prayer of Iv. B.C. Pathak 
• 	

learned Addi. C.G.S.C, for the respond- 
• 	. 	 ents further four weeks time is al1ed 

to file written statement. 

Wv 	'l,kf 	 List on 26.9.2003 for written 
statement. 

	

: ' 	 * 	 • 

4 	
Vice-Chairman 

mb 

26.9.2003 	put up the matter on 28.10.2003 to 
- 	. 	 ehale the respondents to file written 

Statement. 

.i4 
Member 	 Vice-Chairman 

bb 

a\ io 3 
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I 	 28 .10.2003 	Await for written statement. Put U 

the mater ori19.1l.2003 for written 

statement. 

O' ThM 	 I 	
Charmn Mem e 

bb 

03 1 19.11 	 : The Hon 'ble Smt. Lakshmi 
Swaminathan, Vice-Chairman 

The Hon 'ble Shri SK.Naik 
• 	 Administrtjve Member. 

Mr.S.Sarma, learned counsel for the 
applicant through Mr.M.Iz.Mazumdar, 
proxy counsel. 

Mr.B.Cpathak, learned Addl.C.G.S.0 • 	. 	. 	 for thip respondents. 

Responents seekat and 3a1lowed 
' further three weeks. time to file reply: 

I 	
1 and two weeks to file rejoinder. 

List the case on 6 • 1. • 2004 for orde 

emne 

I 

Vice -Chairman 

List the matter on 2841.2004 for 

lung of written! statement. 

Member 

bb 

6.1 .2004 
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1' 
I 
I Present: HOn'ble Shri Shanker Raju, 

Judicial Member 

I 	 gon'ble ShriK.V. Prahiadan, 
I 	Administrative Member. 

Heard the learned counsel for. •th 

I parties. 	Hearing concluded. 	Ode 
reserved' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.100 of 2003 
With 

Original Application No.157 of 2003 

Date of decision: This the 26th day of February 2004 

The Hon'ble Shri Shanker Raju, Judicial Member 

The Hon'ble Shri K.V. Prahiadan, Administrative Member 

O.A.No.100/2003 

Aibuddin Ahmed 
S/o Late Rabiruddin Ahmed 
Working as Work Charged Khalasi 
Under D(S) K Subdivision, 
Central Water Commission, 
Nagaon 	 Applicant 

By Advocates Mr S. Sarma and Ms U. Das 

- versus - 

The Union of India, 
Represented by Chairman 
Central Water Commission, 
New Delhi. 
The Director, 
Central Water Commission, 
New Delhi. 
The Superintending Engineer 
Hydrological Observtion Circle, 
Adabari, Guwahati. 
The Executive Engineer 
Central Water Commission, 
Upper Brahmaputra Division, 
Dibrugarh. 
The Executive Engineer 
Middle Brahmaputra Division, 
Central Water Commission, 
Guwahati. 	 ...... Respondents  

By Advocate Shri B.C. Pathak, Addl. C.G.S.C. 

O.A.No.157/2003 

Anima Talukdar 
D/o Late Tapan Talukdar 
Casual Worker 
Working under the Executive Engineer, 
Middle Brahmaputra Division, 
Central Water Commission, 
Adabari, Guwahati 	

Applicant 

By Advocates Shri S. Sarma and Ms U. Das. 

- versus - 

1. The Union of India, represented by the 
Chairman, CentraL Water Commission, 

New Delhi. 
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The Director, 
Central Water Commission, 
New Delhi. 
The Superintending Engineer 
Hydrological Observation Circle, 
Adabari, Guwahati. 
The Executive Engineer, 
Central Water Commission, 
Middle Brahmaputra Division, 
Guwahati 	 Respondents 

By Advocate Mr B.C. Pathak, Addl. C.G.S.C. 

ORDER 

SHANKER RAJU, MEMBER (J) 

As the facts and law raised are identical the 

O.A.s are disposed of by this common order. 

The applicant in O.A.No.100 of 2003 had earlier 

approached this Tribunal in O.A.249 of 1993. Having regard 

to their working till 1992 directions have been issued by 

the Tribunal on 7.12.1993 to appoint them as Khalasis 

against available vacancies or in the alternative be 

appointed as casual workers in the seasonal works. As the 

services of the applicants was to be dispensed with, 

R.A. 15 of 1994 filed by the applican ts was disposed of on 

28.6.1994 with a direction to the respondents not to 

terminate their services and to consider them for 

regularisation in Group 'D' post in terms of O.M. dated 

10.9.1993. 

Subsequently, complying with the directions of the 

court the respondents have framed a Scheme known as Grant 

of Temporary Status and Regularisation of Seasonal 

Khalasis in the Work Charged Establishment of Central 

Water Commission, 1997". This Scheme was to be in effect 

1] 	 H 
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from 1.6.1997. Accordingly by an order dated 5.5.2003 the 

applicants have been re-engaged as Work Charged Seasonsi 

Khalasis mt he scale of pay of 2550-3200. The Scheme 

stipulated that whosoever has completed 120 days of 

service prior to commencement of the Scheme would be 

conferred with temporary status and on availability of 

posts would be regularised. 

4. 	The applicant in 0.A.157 of 2003 earlier filed 

0.A.201 of 1993 which was disposed of by this Tribunal on 

16.11.1993 with directions to the respondents to dispose 

of the application for regulrisation of the applicant. On 

review in 	R.A.13 of 	1993, 	by 	an 	order dated 	28.6.1994 

directions have been issued to the respondents not to 

terminate her service and consider her for regularisation 

in Group 'D' post. Being aggrieved with the Scheme ibid, a 

direction has been sought for, to accord her the benefit of 

the 1993 Scheme. 

In the above 0.A.s treating the applicants i4 s 

casual workers directions have been issued to consider 

their cases under the DOPT's Scheme of 10.9.1993. 

Learned counsel for the applicants states that 

once they have been absorbed as casual workers the Scheme 

of 1997 would not apply and their cases ought to be 

considered under the DOPT's Scheme of 10.9.1993 as they 

completed the requisite period of service. 

On the other hand the respondents have filed 

their reply in O.A.lOO/2003 and adopted the same in 

0.A.157/2003 as despite our orders no reply has been filed 

in 0.A.157/2003. 
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The learned counsel for the respondents contends 

that the applicants were engaged on Work Charged 

Establishment as Seasonal Khalasis and the Scheme of DOPT 

of 10.9.1993 would not apply to such Work Charged Seasonal 

Khalasis as the staff does not belong to regular 

establishment of the Department and their payment is borne 

out from projects. Accordingly it is stated that a 

decision has been taken to frame the Scheme of 1997 in 

which the case of the applicants for grant of temporary 

status has been considered and for regularisation as per 

the Scheme their cases would be considered. 

We have carefully considered the rival contentions 

of the parties and perused the materials on record. As per 

decision of the Full Bench in Mahabir and others 

Union of India and others, 1997-2001 Administrative 

Tribunal Full Bench Judgments 99, a casual labourer is a 

person who has been engaged for execution of work on 

emergent basis of a temporary nature. Their services are 

dispensed with the moment the work at hand is completed. 

Moreover, a casual worker is a worker who has been asked 

to perform duties of a casual nature and is not a regular 

employee. Moreover, it is no more res integra that the 

cases of the applicants in hand had proceeded in review on 

the premises that they are casual workers. Accordingly 

directions have been issued not to terminate their 

services 	and 	consider 	they 	for 	engagement 	for 

• regularisation under DOPT's Scheme of 10.9.1993. The 

Scheme of 10.9.1993 envisages casual worker with temporary 

status eligible for regularisation. 

We find that the decision in the Review 

Application has not been carried to the High Court and has 

attained ...... 
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ttained finality. Accordingly, giving nginterpretatiofl 

to the status of the applicants would amount to sitting 

over the decision of the Tribunal in a co-ordinate Bench. 

Accordingly, we hold that once the Tribunal earlier in 

review has assigned nomenclature of casual employee to the 

applicants and they had worked for the requisite days and 

on employment as on 1.9.1993 the Scheme of DOPT of 

10.9.1993 is applicable and as per directions of the 

'Tribunal (Supra) is to be applied to them. 

11. 	In the result the 0.A.s are partly allowed and 

the impugned orders are quashed. The respondents are 

directed to treat the cases of the applicants beyond the 

Scheme of 1997 and be considered under the DOPT's scheme 

of 10.9.1993 within a period of two months from the date 

of receipt of a copy of this order. However, such 

consideration shall be strictly in accordance with the 

provisions of the DOPT's Scheme of 10.9.1993 as well as 

suitability of the applicants to the post. 

Copy of this order be placed on record of each 

case. 

K. V. PRAHLADAN 
	 SHANKER RAJU 

ADMINISTRATIVE MEMBER 
	 JUDICIAL MEMBER 

n km 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
................'"' 	GUWAHATI BENCH 

- 	Title of the case : 	 O.A. No 	 of 2:03 

BETWEEN 

Shri Aibuddin Ahmed 	 Aplftant. 

AND 

Union of India 	ors...... 	.Rondents. 

I N DE.X 

S1.tIo. Particulars - Page No. 

 Application . 	 - 1 	to 	i 

 Verificatiori . 14-  

 Annexure-1- O.M.Dated 07.06.88 c 

 Annexure-2- O.M.dated 

S. Annexure--3- Judgment dated 28.6.94.... 

6. Annexure-3A Judgment dated 

 Annex.ure-4-- Order dated 
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 Annexure-6- Representation dtd 	15.5.02.. 

 Anne>ure-7- Order'dted 	4.6.02. n...... 
 Annexure-8-- impugned order dt.d 5.5.03... 
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BEFORE THE CENTRAl.. Ai)NINISTRATIVE TRIRJNAL. 
GUWAHATI BENCH 

(An appi ication under section 19 of the Central 
Admi -ijstrative Tribunal Act1985) 

BETWEEN 

I Aihudd in Ahmed 
Son of L. t Rab I rudd in Ahmed 
Work ma as Work Charcjed Khai asi 
Under D(B) K SUhdVISiOn 
Central Water CommAsion Nacaon 

-- 

 

AND - 
1. The tin:ton of ina. 

Represented by Chairman. 
Central Water Commission, R f( Puram, 
New Dc .t, h i 

i' ,. The Director 
Central water Commiss:ion, 
New Be 1 h 1 -66 

3 The Superintend inp Enqineer 
Hydroloqical Observation Circle, 
Adabari Guwahatj-781014 

• 4 The Executive Enqineer,  
• 	Central Water Commission 

Upper. Brahmaautra Division, 
P.D. Central Revenue Bui idinc 
L)I b ruqarh 

S. The Ex:utj ye Enqineer 
Middle Brahmaputra Divis•in, 
Central Water Commission, 
Rajgarh Road huwanati-, 

F!çts. 

PARTICULARS OF THE APPL I CATION 

1 PARTICuLARS ciF THE ORDER AGAINST WHICH THIS (PPL ICATION 

IS MADE 

This application is directed ac4ainst the office 

order hearinq n. UBD/DI8/Wc-3/203/33017e5 dated S 5.ø2 by 

which the respondents sounht to convert the atatu; of the 

appi icant t a Seasonal Worker vioiatinq the judgoent passed 
I 



by this Hon bie TribunaL This appl:ication is also 	directed 

against the 	action of the 	resnondents in 	not 	prahtinq 

temporary status to the app 1 ir::ant and 	in not 	regul arising 

the 	services of the applicant thereafter in 	term 	of, 	the 

present cmi dated 	10993 

• 	2 L1MITATION 

The 	applicant 	declares 	that 	the 	instant 

application has been 'H led within the I imitation pe'ricd 

prescribed under section 21 of the Centra:L Adinistrati ye 

Tribunal Act1985 

3 	URISDICI ION 

The applicant further dccl ares that the subject 

matter of the case is within the jurisdiction of the 

Administrative Tribunal 

4 FACTS OF THE CAGE 

4. 1. 	That 	the 	appl :ic:ant 	through 	this 	application has 

challenged 	the 	act ion 	of the 	respondents 	by 	which the - 
SOU.  

applicant 	who is a Worked Charge Kh1 asi 	The app I [cant is 	- 

also PgrPmda by the . act ion of the respondents in rot granting 

temporary 	status 	under the scheme of 1993 as 	drccted by 

this Hon 'ble Tribunal 	and 	thereafter in not regulario:inq his 

service 	in 	terms of 	the sc::he're 	1993 	The 	applicant 	kept on 

representing 	the 	matter before the 	re•spondents 	but same 

invoked 	no result 	in posit ive 	It is noteworthy to 	mention 

here that the respondents by. issuing an order dated 	6= 10=97 

granted 	the present applicant the benef it of 	scheme 	dated 

3.1007 	meant 	for 	P. 	Seasonai, 	Kha1asia= 	However, 	by a 
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subsequent communication dated 271197 the said order dated 

61097 was withdrats,n on the count that the applicpnt is not 

a Seasonal Khalasi, HOWCVCT' the respondents have once again 

issued the impugned Communication dated 5503 by.which his 

service has been sought to be converted t 

Khalasi. The respondents by the said impugned communication 

dated. 55Ø3 also sought to transfer the applicant who is  

presently working under the Respondents in Jiahharalj site 

• to Sepa (tP, ). It is not worthy to ment;iori here that by 

• that said impuDne communicaUon dated 533 the 

respondents sourjhtdjscorjJ,L(9 the service of the appi icant 

wef, 15133. The applicant having noothep alternative 

has come before this Honbie Tribunal seeking an immediate 

and urgent relief for redressal of his grievance 

42• 	That the applicants are citizens of India and as 

suh they are entitled to all the rights pr±vileges and 

proteion as guaranteed by the Constitution of -India and 

laws framed thereunder. - 

43. 	That the apphcant got his initial appointment as 

Casual Worker in the yer1983 as Work charged Khalasi an 

casual basis. His such appointment was pursuant to a 

• 	selection where his name was sponsored by local Empioymnt 

,Exchange 	Ever since his entry in the services under the 

respondentth he is continuing as such bill date without any 

break. Under the respondents there re two sets of Casual 

Workers namely, Casu1 Work Charged Khaiasi and - Seasonal 

• •Khalasj Both the sets of workers are governed by two 

distinct rules/guidelines and their mode of emptoment are 

also dif -ferent. The Casual Work carq'ed Khalasis are 

recruited to perfdrm duty throughout the year wher'es. the 
Seasonal Khaiasis are recruited fn the month of May and they 

• 	 -• 



are alldwed to wark till the month of October in' a 

particular Year. 

Since the employment and continuation of the 

service of the applicant are not in dispute the applicant 

instead of annexing all the docucents perti'nent to his such 

'appointment, cr'ves leave of this Hon'ble Tribunal to 

produce all the relevant documents at,the time of hearing of 

this case. 

4.4. 	That the aplicant states that the Govt. of India 

Department o;f Personnel and Training pursuant to a judgment 

passed by Hon ble Principal Gench issued an ON datd 10.993 

by which' certain benefit has been granted to": the Casual 

• 'Workers -. It is noteworthy to lmentioh here that prior to 

issuance of the aforesaid scheme dated i.ø..9.93 the 

respondents iSsuEd a' like schene dated 7.688 granting 

benefit to the Casual Workers working under Central Govt. 

• 	Off ices., The aforesaid scheme dated 7.6.8 came' into force 

pursuant to, a judgment passed 'by th 	Hon 'le Apex Court 

dated 17.1E36 in a writ petition filed by cvie Sri Suninder 

Singh. The subseqLtent ON dated 10.9.93 is •a clrificat.ian 

' 	issued in,respect of the ON dated 7.688. 

' 	Copies of the ON dated 76.88 and OM 

dated . 10.9.93 are anndxed 'herewith 

and marked as Anriexure--i and 2 

rspectively. 

That the applicant stas'tht both the aforesaid 

Annexure 1 and 2 schemes are appi c:b1e in respect of casual 

Workers who have compIetd 240 days in a particular year. A 

stated above under the rspondr,ts there are two sets of 
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snip loyess one is Seasonal and other is Cual Wcrk charged 

F(ha I asi in respectof Seasonal Khal asi a no scheme was 

irrfcirced towards crant ing of temporary status and as such 

snie of. the Seasonal Khalais approached the Hon ble 

Tribunal by way of filing various OA praying for formul;at: ion 

of a scheme of :t ike nature, The Hon 'hIs Tribunal vide 

jgment and order dated 7. 7.97 disposed of the said CA as 

the respondents duninci the pendency of- CA formulatd a 

scheme and same was circulated . through a letter cats 

3.10.97. The aforesaid scheme was circulated in the name and 

style as Srant of Temporary Status. and Regularisation of 

Seasonal Khai asi of work charged establishment: of CWC 1997. 

The appi :icant craves- leave of this Hon 'bie Tribwiai 

for. a direct ion towards the respondents to produce 

the said scheme at the time of heaninq of the case 

That the applicant states that in the year 1993 the 

respondents issud an office memorandum dated 3.5,93 

indicatino the fact that the mode of employment of the 

appl leant would -h-s converted to seasonal one By the said CM 

dated 3.5.93 the respondents also tried to d±sc:cntirue the  

service of the applicant •w.e.f. ..15 10.93. The applicant-

impugning the aforesaid CM dated 315.93 approached the 

Hon 'his Tribunal by way of filing CA No. 249 of t93. The 

aforesaid CA was disposed of vicie a common jLICJçment & order 

dated 7.12.93 directing the respondents to appoint th 

apniicant as Khalasi (Casual Worker) against availab)e 

vacancies. The applicant at the time of. hearing of the said 

case could not produce the CM dated 7.6.88 (nnexure-1 ) and 

1.9,93 (Annexure-2) and therefore appi leant 	preferred 

Review Application No. 16/94 before the Hon 'bi e Tribunal. 

5 
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Th respondents have also filed Revieu App1icatj.n Nov 4/94 

with a prayer to modify the judgment dated 712.93 into a 

direction for engaoing the applicant as a retrenched casual 

employee. The Hon bie Tribunal after hearinq the parties to 

the Proceeding was Pleased to t'eview the iudment to order 

dated 7.12.93 vde its Judgment and order dated 29.6.94 

directing the respondents not to term4natv the servics of 

the applicant and regularise his service in Group-I) posts 

in terms of schemes of 1993. On the -other hand the review 

application preferred Wy the respQnderts was d:smissed by 

the said common Judgment and Order dated 26.94, 

Copies of Judcment dated 7,12.93 and the udgnent and 

order dated 2B.694j annexed herewith and marked as 

aw'e-3d3A respectively. 

4.7 That the applicant admittedly laii undef the first 

category of casual worker who is to perform work throughout 

the year unlike the Seasonable Khalasj., However, the 

respond?nt5 	issued an order bearing 	No 	UBD/Dh/WC- 
17/97/897708.3 -  dated 6.10,97 by which the applicant was 

• granted with temporary status in terms of the -  ONI dated 

3.10.97 i.e. the scheme for g3'ant of temporary status and 

re4iarisation for SeaonaJ i<haiasi of work charged 
establishment of CWC. 1997. As stated above the applicant is 

a casual worker and his case c4 co.vered by the scheme of 

1988 and 1993 and as such he made a prayer before the 

concernalauthority for alteration of the said order dated 

600,97, Th respondents reaiisinq tfteir mi .hake issued 

another office-order dated 27.H,97 withdrawing the order ,  

dated 6.10.97 	 , 

M. 



Copies of the orders dated 61097 and 27.1197 are 

annexed herewith and marked as Anriext,tre-4and 5 

respectively.. 

4 	That the applicant states that ir terms of the .udcjrnent 

passed by this Hon'ble Tribunal in the Review Aiplication it 

• 	is 	ear that the applicant is not a Seasonal Khaiasi and he 

is ntitled. to cet the benefit of the scheme of 1993 a he 

worked the requisite No ofdaysin fulfillment of the 

eligibility ct'iteria laid downin the said scheme of 1993k 

The respondent also admitted the fact that the applicant has 

been continiing a a casual worker and he used to work 

throughout the year uni ike the Seasonal I<halasIs. It was due 

to which the respondents have issued the order dated 

27..11.97 iridicatnc the. fact that, the scheme of .1997 does 

not cover the case of the applicant. However, the 

respondents never initiated the steps towards regularisation 

of th& services of the applicant by extending the benefit of 

1993 schemes The applicant made several requests to the  

respondents highlighting their grievaoc .ev hut same yielded 

no result in positive.. 

A Copy . of the said represenat ion is annexed as 

Annexure-6. 	 . 

4..9 That the appiicaht begs to state that inpite of the 

judgment. passed by this Hon'bie Tiihunal the respondents 

have not yet reguiarisd the services of the applicant in 

terms of the scheme of 1993. As stated above the applicant 

is purs(.tinq the matter before the authority concerned but 

nothing has been done so far in this natter.. It is pertinent 

to mention here that in the earlier proceedings there were 

11 
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another two simi1 any situated eiiployees &ahci preferred 

oriçinai app! ica;ions and review app! cation acnwcjih che 

appl icant and similar' order was passed in her case also.. 

Ho?:ver, in her ce the respondents have initiated process 

for reçLllarisation in implementation of the juccment dated 

2E691 in her Revieu Applicant No 13/93, Te respondents 

in this connect ion intimated the and :icant of review 

apiication No 	13/9 	Smti. Anima Talukdar by issuinq a 

letter dated 462002. 

A copy of the said order dated 4 	$002 is anne::ed 

ierewi tn and mark cci as Annexure-4 

4.10 	That as stated above the respondents in case 	of Smt 

AnicT3a TeJ.ukdar have 	ini ti ated 	the 	process of 	rnul arisat ion 

but 	in case of present applicant no such process 	has been 

mti ated 	The 	respc:ndents eddinq 	ins.il t 	to the 	in jury nn 

have 	issued 	the 	impuned order, 	béariruj 	No 	UBD/DIE/WC 

3/2003/3361-95 	dated 5 5 2003 by which the scrv±e 	of the 

appi icent 	as work charqed Khal asi now has been souht o 	he 

c:onverted 	to 	seasonal 	khai as:L 	By 	the 	said 	order the 

respondents have transferred the applicant from his 	present 

place of posking atJ iabherali 	to Seppa 	(AP 	it has al.o 

been 	indicated in the said order that his •serv ice 	will he 

discontinued ief. 	15102003 

A 	copy of the said order dated 1 	p2003 	is 	annexed 

herewith and marked as Annexure 4L 

4.11 	That 	the 	app.i icant 	beps to 	state 	that 	in 	ter's. of the 

judcment dated 28 £94 the Hon 'hi e Tribunal has settled the 

finally 	and the respondents now cannot 	reopen .latter the 

J 
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'ssue again 
by issuinq the similar. order converting the 

service 	
of the applicant to .a seasonal one 	causinq 

disadvangp in the'mittpr of his service the scheme of 1993 

(Annexiire-2) came into force wef, 1993 and on that very 

day the applicant was on rol,e and as such is entitled to get 

the benefit of the 
said scheme with retrospective effect as 

he fulfil:[ed the requisjt.e 
qualification described in the 

said scheme. On the ether hand 
the scheme 1997 is a scheme 

meant for seasonal Khalasjs and from the Ann.e>ure4 order 
dated 1097 it is clear that the benefit of the said 
scheme is applicable 1697. Apart from that' 

Aflfl>ure.3 judqm'ent 2E3694, the Hon'ble Tribunal while 
aJ. lowing the review Wlicition q  direction was issued to 

the r'espondens to regulapise the service of the applicant 

in terms of ON dated 10,993 with a further direction not to 

termjnat-e his services However, the respondents kept on 

• 

	

	 violating the judgments passed by this Hon'ble Tribunal' and

n. now they have issued the impugned order by which the servic 
condition of the applicant has been sought to h 	converted 

• 	 to a seasonal one. 	 I  

4 .12 That the applicant states that the respondents have 

acted contrary to the direction contained in Annexure-3 

judgment in issuing the impugr,d order dated 352øø3 and 

for, such willful and deliberate violation the respondents 
are 1ibie to be proceeded under Contempt of Court Act, 1971 

read with Setjon 17 of the Adminjstratjon Tribunal Act, 
i985 and 

read with Cential Administrative Tribunal (Contempt 

of Courts) Rule, 1992. 

4i3 That the aplicant sates that in term of 	the  

aforesaid impuored 
order' dated 552003 the respondents 

.9 
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sought o convert the service of the applicant to a 	seasonal 

one 	and 	thereby to disengage Him from his service 	without 

first 	considering 	his 	case 	under 	scheme 	of 	1993 The 

respondents 	ought 	.to have reguiarised the service 	of the  

applicant 	in 	terms of the 	iudgrnent 	dated 	28.6.94 9  but 

instead 	of recjularisinq his service now a devise 	has been 

•forrnulated 	to disengage the appiicahthy 	first 	ccnerting 

him 	to seasonal 	khalasj 	and thereaftertc, engage 	him, f'om 

service. 	Under the peculiar fact. sittation of the case the 

applicant 	has 	come before this Hon'ble 	Tribunal 	with an 

immediate 	and 	urgent 	relief 	seeking 	rdressai 	of his 

grievances, 	The 	applicant 	through 	ti....is 	apication 'also 

prayers 	for 	an 	interim 	direction 	for 	susnénslon of 

operatjoft 	of 	th& impuQned oider .  dated 	55.2003 	pending 

dipcsa1 	of 	thisapplication, 

4.13 	That this applft'atjon hasheen fiid bbnafjde and to 

secure ends of jutie, 	: 

5.jjjWITH epvw 

5.1. 	For' that the respondents have acted :Llega2ly in 

issuing the impugned order dated 5.5.2003 	ioiating the 

iudgment and order dated 28.6.94 and as such the aforesaid 

impugned order is liable to be set aside and quashed. 

5.2. 	For that the respondents have acted illegally in 

not extending the benefit of the5 scheme of 1993 and in no 

recjularjsinç the service thereafter and as such appropriate 

'direction need be issued to the respondents directing them 

to extend the benefit of 1993 scheme with retrospective 

effect that is from the date in when the , applicant ibecame 

eligible under the said scheme of 1993. 

10 	 5 
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For that the respondents have acted illegally in 

issuing the impugned order dated 5.5203 by which they 

sought to convert the mode of employnent of the applicant to 

seasonal one and as such the aforesa:id impugned order is 

liable to be set aside and qushed as same is in direct 

conflict wit the judgment and order dated 2894 

54.. 	For that the respondents have iilgally 	and 

deliberately violatd the judgment and drder dated 28694 

is issuing the impugned order dated •55203 and as such 

appropriate corrtempt proceeding is requ.reci to be cran up 

against the contetnriers invoking section 17 of the 

administrative Tribunal Act., 1905 read with Contèiipt of 

Court Act, 1971 and read with Central Administrative 

Tribunal (Cortempt of Court). Rules, 092 and they may be 

punished severeiy.  

55 	For that in any view of the matter the impugned 

action of the respondents are not sustainable in the eye of 

law and liable to he set aside and quashed.. 	. 

The applicant craves leave of the Honble Tribunal, 

to advance more grounds both legal as teil as factual at, 

the time of hearing of the case.. 

• 	 . 	 . 

..DETAILS OF REMEDIES_EXHAUSTED 	. 

That th.e applicant declares that he has êxhaustsd 

all the remedies available to them and there is 	no 

• 	alternative remedy avalable to him 	' 	. . 



SJ; 	
•;. 

	

S 	 . 	 . 	 S 	 •Sj 

7 MATTERSNOTpREyO(jSLy FILED OR PENDINGNOTRE 

COURT 	 . 	 . 

The appiint further declares that he has not 

filed previously Any application, writ petition or suit 

reQarctinq the grievances in respect of which this 

application is made before any other court or :an, other 

Bench of the Tr,hunal or any other authority nor any such 

application , tirit ptition or suit is pending. be -fore any of 

them. 

9. RELIEF SOUt3HT FOR 
 

tinder the facts and circumstances stated above, 

p applicant most respectfully prayed that the instant 

- application be arnitted reCords be called for and after 

hearing the parties on the cause on causes that my he showti 

and on perusal of records, be grant the followinc reliefs to 

the applicant- 	 5 

• 	 To set asid6 and quash the impuQned cc)mmLnic.ation 

• 	dated 50233 so far it relates to the present applicants 

To direct the respondents to extend the benefit of 

th scheme of 1993 with retrospective effect with all 

consequential service - benefits includincj arrear salary and 

seniority etc 

83 To direct the respondents not to Convert the áppUcant 

to seasonal I.: halasi and to i'egularise his service against 

6roup-D post in terms of judgment dated 2B694 with all 

consequential service benefits including arrear salaty and 

seniority etch 

12 
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.8.4 To direct the respondents to implement tie judgment. 

dated 28.6.94 passed in R.A. No. 16/94 and -not to terminate 

his tervice in terms of the said judgment. -- 

8.5.. 	Cost of the aiplication. 

0.6. 	Any other relief/reliefs to which the applicant. is 

entitled to under the facts and circumstanc:es of the case 

and deemed fit and proper. 	 . 

9. INTERIM_ORDER PRAYED FOR 

Under. the facts and circumstances of the case the 

applicants prays for an .interiP ordet' directing the 

Respondents not to give effect of the order dat-d 5.5,203 

by suspending its áper-aton so far the applicant is 

concerned.  

10 • 	 .................... 0011 

• . 	- 1111 PARTICULARS OF THE I.O.Q. 	. 

1., I.P.8 	No. 	 . 4.002-3 	 . 	. 

-. 	2. Date  

.3. Payable at 	Guah.ati. 

• 	
• 	12. LIST OF ENCLOSURES 	•. 	

1 	 • 	 • 	 - 

a 	 - 

As stated in the index. 	 • 
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VERIFICATION 

I, Shri Aibuddin Ahmed, aqed about 	years 3  son 

of Late Rabiruddin Ahmed, at present iLlorking as work charged 

khalasi under D(S)K Suh—djjsjon. CWC, Naçaon 	do hereby 

solemnly 	a f f i r m and verify that the statements made in 

paraqraphs t43i; i't ° 	.. k-.... 	are 	true 

to my know.lede and those made in 

are also true to my legal advice an d the rest are my humble 

submission before the • Hon'ble Tribunal. I have not 

suppressed any rnater'iai facts of the case. 

And I sign on this the Verification Of n this the 

t.th day of May, •2003 

- 	 • 	
Signature. 

• •. 	 : 	 Exeputive 1- nfneer 
U. B D1viion C W C, 

I)ibrugar' 4 vrin 786003 

/ 

• 	 •. 
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Subject: Recruitment of casual 
workers and person-S on dailY wages wa 

Review of policy. 
-•

kFna 

The policy regarding engagement of cal workers in Central Govet 

offices has been reviewed by Government keeping in view the judgemeflt of 
the Supreme Court delivered on the 17th JanuarY, 1986 the Writ Petltlofl 
filed by Shri Surinder Siiigh and others vs. Union of India and It has beet' 
decided to lay down the following guidelineS in,the matter of recruitment of 

casual workers on daily wage basis- 

1) 	 y, 
wages shoUld not be recruited for work of regular 

PexsonS on dail  
nature. 	 - 

e only for work which is of 
ii) Recruitmetlt of daily wagers may be mad  
casual or seasonal or tnternaltt&It nature or Ior work which 

is not of full time 

nature, for which regular posts cannot be created. 

iii) The work presently being done by regular staff should be reassessed by 
the adminiStratie Department-S concerned for output and prodUCttY 

SO that 

the work being done by the casual workers could be entrusted to the regular 
employees. The Departmet't5 may also review the norm-S of staff for regular 

if consider necesSarY. 
work and take steps to get them revised,  

f work entrusted to the casual workers d.regUlat 
Iv) Where the nature o  
employees is 

the same, the casual workers may be paid at the rate 
0flI3Oth 

of the pay at the minimum- of the 
releYaflt pay scale plus dearI1 allowance 

for work of 8 hours a day. - 

27 
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In cases where the orh done by a 
	

ua1 orr different from the

the ca 	
woer may be paid only the 

iLjj~ua wage0t1 	by the MI$rY 0t 
boU or the Sthte Govere

13 Union TerritO' AdmfltratbOn, whichever 
iS high' as per the 

Vage kct, 1948. flowever, if a Depam0ut a1read paiflg 
	aS 

at a b1ger rate, th 
practice could be Coflt1 	

with the appr01 of its  

Adver. 

i) 

Tee casual worherS may be gtefl one paid weeY o after s da)S of 

Cofltifl-'' 'worb. 

u)ThePaent to the casual worke may be 
5 icted only to the das 

: 	

;act11Y . per.tO 	duty under the Govet with a 
. paid 

eeY off as mentioned at (vi) above. 	
ey will, hoeYer, m additl0fl, be 

pai&10r National UohdaY, if 
it 

!al on a orhing day for the caUaI 

orberS. 

................ In cases ,%here it 
not ossib1e to ent 	

a the ite 	of work now 

beg handled by the casual worke to the extiflg retar 
	addi0

necessa 
rela 	

created to the barest 	
with the 

V. 

concuee of the 	
of Fman. 

- ) 
\There workof more than one type to be peOed 

	
ØU gh0Ut the 

year but each type of work dS ot 3Y a sepa
rate regular employee, a 

multifuflctbonal po may be craat for and1mg 
QSe 

ite of work Mith 

the 0ncurre 	
of the MinLstI'Y of Finance 

The re 	
lsatl0fl of the serVlC of the 

casUal work5 Will 	
to 

- 

be goveebY the instCa 	
is

ed by tb Depaflt in th iegard. 

\ile 0nsidering such regulartb0n a 
	

sual worker may be given 

rela%t1fl in the upper age imtt oY If at the tie of itial rectmt as 

a casual worker, be bad not 
crossed 

the upper age limit for the re1e ant post1 

7. 

O le 
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Depamn wants to make aii depaU fos the boVC guelth 

it should obtatfl the prior concurrefl of the 	
or Finance and the If 

PePamt of Personnel and Training. AU the minis1iatl lntrieSt L1% 

pept. should unde 	a review of a ppoifltme of su 11 orle 	n the 

offices under their control on a 
tbOUfld 	o that at the end of the '  

prescribed period 1  the following targe are acieied - 
IWO  

All eligible sial wore 
are adj ued agath regular p0t0 the eeflt 

such regular poS are 3usti[ied 

The re of the caal orke not covered by (a) above and whose 

retention codered absolUtClY neceSSa 	
nd in accordan witb the 

idel1ne5, are paid emolUmthts rictlY In accordafl with the ?
e1m  

' c) The ma1fliflg cual worke 	ot covered by ia) and (b) above are 

discIlarged from servIce. 	 / 

2. The f0ilowlflg te limit fo 0pl etrng the vieW h befl' prescribed In, 

respect of 
the variOuS Mint1esf DepttS. - 

2 Y 
MntrY of RailwayS 	

ea 	 j 

Depament of 	
Depament of' 	

1 Yea 

Telecommunica tjons and Depamt of 	
1 

Defence productiofl 

flesmeP IOi 
All other MlniSt 	

c 	
6 nonthS 
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1 	
LurnISl3 a qua rlystatCIDe11t djcatuigthe progress 

in respect f the M stry(ProP) and aU Attached1 

Subordinate fflces under them to the Department of Persoflfl
1  and Training 

n the prfna attached Th first quarterlY return should be furnished to 

this Depáeflt by the 10th October, 
- 

strict and meticulous observance of the guidelines by all 
MJrnSti7eS/ 

-DpttS, itjould be ensured 
that there Is no more enpgement of casual 

to work of a regular nature, particularlY after the 

T 	 aboye is duly completed. 
Each Head of Office hatld also 

:o1fl]nt an officer who would scrutLfllsc the engagement o1 each and every 
aiyor1era the job forwhiCh he is being employed to deternline 

whether the work is of casual nature or not. 
J '  

• 	 - 	 - 	 - 
4 Ministry. of Finance etc. are requested to brmg the contents of this Office 

- 	 -. 	 - 	 - -Memorndum to the notice of all the appointing authoritIes under their 
spect1vadm1nLstrat1 control for strict observance. Cases of negligence In 

of implementing these guidelines should be viesed very ser1oUSl 

d bigbt t the notice of the appropr1te authorities for taking prompt 
4 .—. 	 ".- against the .•. 	- 	. 	- qndsuitable action defaU1t.e1' 	. 	. 

t T  

(t d 

: - 
gvA 

- 

- 	 - 	- Sd/-DY. Iagcfl1 

,Joint secretary to the Government of Indi. 
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L. 
PeOn net and TinIng. 

0 QL 	1Lz/9o-Ett.(c 	 '.. 

(XVII1) 

Subject.: Grant of temporary status and regularisation of casual workers 
Formulation of a scheme in pursuanceof the CAT, Prindpal. 
Bench, New Delhi, judgemendated 16th Feb. 1990 In the case of 
Raj Kamal & Others Vs UOI.. 

Tjie guidelines In the matter of recruitment of persons on daily-wage basis In 
Central Government offices were issued vlde thEs Department's OM No. 
49014/2/86-Estt.(C) dated 7.6.88. The policy has further been reviewed In the 
light of thejudgement of the CAT, Principal Bench, New Delhi delivered on 
16.190 In the writ petition flied by Shx-i RaJ Kamal and Others Vs. Union of 
india and It has been decided that while the existing guidelines contained In 
OM dated 7.6.88 may continue to be followed, the grant of temporary status 
to the casual employees, who are presently employed and have rendered one 
year of continuous service In Central Government offices other than Deptt. 
of Telecom, Posts and Railways may be regulated bj' the scheme as 
appended. 

2. MInistry of Finance etc. are requested  to bring the scheme to the notice 
of appointing authorities under their administrative control and ensure that 
recruitment of casual employees Is done in accordance with the guidelines 
contained in OM dated 7.6.88. Cases of negligence should be viewed seriously 
and brought to the notice of appropriate authorities for taking prompt and 
suitable actIon. 

SdJ- Y.G Parande 
- 	 Director 

39 
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APPENDIX 

This Scheme shall be called "Casual Labourers (Grant of Temporary 
Status and Regularlsation) Scheme of Government of India, 1993.' 

This Scheme will caine into force w.e.f. 1.9.1993. 

This Scheme is applicable to casual labourers In employment of the 
Ministries/Departments of Government of India and their attached and 
subordinate offices, on the date of issue of these orders. But It shall not be 
applicable to casual workers in Railways, Department of Telecommunication 
and Department of Posts who already have their own schemes. 

Temporary Status 

• 1) Temporary status, would be conferd on all casual labourers who 
• are In employment on the date of Issue 'of this OM and who have 

rendered a continuous service of at least one year, which means that 
they must have been engaged for a period of at least 240 days (206 
days In the case of offices observing 5 days week). 

Ii) Such conferment of temporary status would be without reference to 
the creation/availability of regular Group 'D' posts. 

lii) Conferment of temporary status on a casual labourer would not 
Involve any change In his duties ad.respon.sIbilltIes.. The engagement 
will be on daily rates of pay on need basis. He may be deployed 

•anywhere within the recruitment unititerrltorial circle on the basis 
of availability of work. 

40 



iv) Such cas'al lt,ourers who acquire temporarY status will not, 

- 	
however, be riught on 'o the permanent estab1ishflCflt unless they 
are selct'd thrmgh regular selectiofl process for (.roup 'D' post-S. 

S. TempOrary satus sould entitle the casul labourers to the following 

benefiS:- 

i) 	
Wages at daily -ates with reference to the minimUfli of the pay 

scale 

for a çoriespollCtiiig guiar Group 'D' ofcial ncludiflg DA, HRA 

and CCA: '- 

u) BenefitT of in; r 'ments at the same rate as applicable to a Group '13' 
emplOY'e -,oukbe tgken into acouflt for calculati 

	

- - 	for every one year of service subject, to performance 
or uty'for at 

least 240 day:; .t06 days in adrnini5trati' offices )servingS days 
week) In 'he tie ir from the date of conferrPJ of t.rnpOt ry 

statUS. 

Leave entitleinflit will be on a pro-rata basis at ti rate of one day 

- for every 10 (Ia o!'tvork, casu'FY other kind of leave, except 

	

• 	maternity leac, will 'not be admissible. They will s;o be allowed to 

cry fr1ar(% 'he leave at'theh.Cretht on their reg.J1ariS8to. They 

	

- 	will not e et 
t1tte4 to the benefitS of encaShment of leave 

Ofl 

-: 	
- 	term1fl2tl1 

of rvlce for any ieast'fl or on their quilti11 service. 

lv) Maternit Ie 	
to lady casual labourers as 'adm issible to regular 

Group T' enir Joyees will be allowed. 	. 

v) 50% tif t'e ,evlce rendered under TempOrarY StituS ou1d be 
counted for he purpOSe ol rct,remCflt bendits after their 

regulart.S (bit 

4'  
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vi) After rendering three years' COntIflUOUS 
service ater conferment of 

temporary status, the casual labourers would be treated on par with 
temporary Group '' employeeS for theurpose of contributl0fl to p 

1)  
the General provident Fund, and would also further be eligible for 
the grant of Festival AdvanC&F100d Advance on the same conditions 

as are applicable to temporary Group 
'' ernplOY' provided they 

furnish two sureties from, permanent Govt. servants of their 

Department. 
to PrOduCtItY 

vii) Until they are regularised, they would be entitled  

Linked BOflUSIA&110C 
bonus only at the rates as applicable t0 casual 

labourers. 

6. No benefits other than those specified above will be admissible to casual 
 

if labourers with temporary status. flowever, any additionat benefits are 

achnlSSblC 
to casual workers working In Industrial e ab1iShme In view of 

provIsiOnS of Industrial DIspUtS Act, they shall continue to be adm Ible to 

such casual labourer's.  

7. DespIte conferent of tempOrary status, the serviCeS of a casual labourer m  
may be dispensed wity giving a noilce of one month in 

writing. A casual 
h b 	 giving a written 

Ibourer with temporary statu. can 
notIce of one month. The wages for the notice period 

also quit service by 

- 	

will be payable niy ,  for 

the dayS on 'which such casual worker is engaged on work. 

8. Predure for  flhlln2 un of Group 

I) Two out of every three vacancies In Group 'D' cadres In reSp 
Ctt' 

offices where the casual laboUteI have been 
working would be filled 

up as per tflt 
recruitment rules and In accordafl with the 

(flst!YCt10nS Issued by Departutent of 
PersoflflCl and Training from 

rendered surp 
amongst casual workers with t

emporary status. However, regular 

lus for any reaSOfl will have prior 

Group 'D' staff  
cla  for absorption agatn 

ngIfutUre In 
case  
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illiterate casual labourers or those who fail to fuifli the minimum 
• qualification pescribcd for post, regularisation will be considered 

only against those posts in respect of which literacy or lack of 
minimum qualification will not be a requisite qualIflc(1ofl. They 
would be allow'd age relaxation equivalent to the period for which 

• 	they have woi:ked continuousiy.S casual labourer. 

9. On regu1arisitloii .f casual worker with temporary stains, no substitute 

In his place will be appointed as he was not holding any post. Violation of 
this should be viewed v.n-y seriously and attention of the appropriate 
authorities should be drawn to such cases for suitable dl'cipliflarY action 
against the officers violiting these instructIonS. 

10 In future, the gulc.elines as contained in this Department's OM dated 
7.6.88 should be follov'ed strictly In the matter of engagrneflt of casual 
employees in Ceffi rat Government offices. 

11. Department of Personnel and Training will have the power to make 
amendments or relax .my of the provisions in the scheme that may be 
considered necessary Ir )ifl time to time. 

43 



C)Lr c_ L- 

Xr-3 1L 

CENTRAL AP1INISTRATIVE TRIBUAL,GUJAHiTI 8ENCH 

Review Application No.15 of 1994 (O..24/93) 

Nd Babul Ali 	 Applicant 

Vs 

• 	Union of India & Urs. 	. . . Respondents. 

Review Aplication N0.15 of 199 (o.A.249/93) 

Nd Aiubuddin Ahmed 	 . . . Applicant 

 —Vs — 

Union of India & Ors. 	• . . Respondents. 

Review Application No.3 of 1994 (O..24O/93) 

-"5- 

Union of India & Urs. 	• • . Appliconts. 

—Us- 

Nd Babul Ali 	 Rspondent. 

Review Applicatipn No. 4 of 1994 (O.A.249/93) 

Union of India & Ors. 	. . . Applicants. 

Vs 

Nd Riubuddin Ahmed 	 •. . . Respondent. 

Date of Order : This the 28th iay of June, 1994. - 
,- 

Justice Shri S. Haqu'e, Vice—Chairman 

Shri G.L. Sanglyine, i1mber (Administrati'Je) 

- 

Nd Babul A li and Nd Ajuhuddin Ahmed 

By Advocate Shri B.K.Sharma & B. flehta. 
(- 	

• 

Union of india' & Ors. 	 ' 	
• 

By Advocate Shri 5.Ali, Sr.C.G5.C. 

* 

____  All   - 



¶L  

VS 

S 	

—:2:- 

fJRDER 

HAQUEJ 	 H 
lid. E3abul Ali and lid • Aiuhuddin Ahmed hoi a fil od 

thc Review applications No.15/94 and 16/94 respectively 

praying to convert the common direction dated 7.12.93 in 

O.,248 and:.29 of 1993 into a direction on respondents 

to regularise their services in Group—D posts on the 

ground that therelevant office memor8ndum/circulars 

concerning regularisation of services of casual onployces 

could not be plced before the Tribunal on 7.12.9:, On 

the other hand 9  the respondents. have also filed Review 

Moplications No03/9' and No.4/94 praying to concrt the 

comnon directions dated 7.12.93 into a direction for 

engaging the two applicants as retrenchod casual cployees 

in order of preference in the retronched uorkors list. 

2. 	The two apolicants were serving as Jor Charne 

. 	 S . 	
. 	 . 

Khalasi (CasualWorker) in the Central Water Commission, 

iddle Brahmaputra Division, Guuaha f1 	 ti since 1982 and 1983 

respcctivelYa Their last appointment orders were under 

liemorandum No 1BD/C/ESTT_24(A)/93/4265—?0 dated 25,5.93 

and Memorandum N o ,fiBD/WC/ESTT_2(A)/93/3053- 9 0 dated 

3.5,93 respectively indicating that tneir appointments 

were adhoc and would not continue beyond 15.10.93. 

S . 	
. Therefore, they filed the applications No.O.c2O and 249 of 

1993 for regularisation of services. The Tribunal directed 

• 	: 	the respondents vide com.nn. order dated 
7.12.93 to appoit 

•• 	both the applicants as 	Khalasi (Casual Wo.rko) aqanst 

• A 	available vacancies, 

1 	3 	
Learned counsel Mr B.K,Shorma on bohaif of 

S 	applicants submit that they had acquired temporary status 

by serving for 20 days prior to 7,6.1980 in one ye-r 

• and 	also they served in successive years 

L •//i 	S 

1.. 	•. 	 . 	• 	 .. 

- 

contd... 3/ 
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similarly and thereby became eliqible for reqularisat ion 
,. y'•'l .'.  

in Group 	'D'.pos,t. 	Relevant 	Office f1emorandum/Circulars 

have been referred to in support of' his submissions, 

Learned Sr,C.G.,C 	Fir S.Alisubmits that 	they were not 

eligible for regularisation and can only be considered 

•, 	'.1fo.- reengagernent:in• order of' preferen>ein the 	retrenched 

4•' 	 -. 	 ' 

uokers list. The policies in the office merao-randum/ 
' 

circulars referred to 	in this case have not been aisputed. 

The 'offic 	memorandum. No,49014/4/90—Estt(C) 	dated 

New Delhi the 8.4.1991 	of the Government of 	India, 	Ministry 

ofPersonnel, 	Public 	Grievances' and 	Pension 	relates 'to 

Regularisat ion of Services of Casual Workers in Group 	tQI 

• 

-t -  L 
posts - Relaxation of Employment Exchange Procedure and 

'' 	:• Upper Age 	1imitThis 	
has 	referred to 	U 0 r1.o.,U4f4/ 	-. 

Estt(C) dated 21.3.1979 and 	further expressed that 	the 4 	 J %  

-- 
- 	 ' 

4- 

previous policies with-regard to engagements, 	remuneration 

and regulariat ion 'of Casual Workers in Central Government 

•_;-. 	.'- -. - 	- 	• 	. 

4 ,.... 	•. 
. 	i  

Offices have been 	reviewed from time to time and detailed 

guidelines in these matters were issued vide off'iOc 

memorandum No.9014/2/86_Estt(C) 	dated 	7.6.1980. 	It 	also 

that 	in view of' the fact that 	the Casual Employees aontained 

belonr 	to the economicollY weaker sections of tho society 

and terminationtof their services would naturliy cause 
L 

• 

• 

undue hardship and therefore, 	as a ohe timc 	Ineaure it 
	was 

- decided that casual, jorkers 	recruited before 7.6.1988 and 

/ -

uho are in service on' the date of issue of these instruCtions 

• : 	f' may be considered 	for. regular appoinmnent 	
to Group 	1 D' 

tea 
.7 ii 	- 	•.• 	•' 	• ' "• t ! .'...;\ 

7 

- 	 •, 	 k.,. 	•. 	 .i , 	•.I•- 	 • 	.  ocao 

4. f:."T'j . 	'. - 	 - 	- ..• 

I 
- 

• 	- 	
. 	 • 

- 	 contd...I 	.- 	 . 	

• 

r . 	 . 	 •• 	-. 	- 	 , 	1 

.; 4• 



I ,  

IH 

- 2- 
-: 4 :- 

I. 

post, in terms of general instructions, even if they are 

recruited ote'rwise than through the Employment Exchange 

and had brossed upper. age limit prescribed for the post, 

provided that they are otherwise eligible for regular 

appointment iii all other aspects, it was f'urthcr reiterated 

-that recruitmeret of casual workers in Central Government 

offices are to be regulated strictly in accordance with 

the guidelines contained in the department's O.NNo.49014/ 

2/86—Estt(C) dated 7.6.1988, 

5. 	It was. further notified vide, office memorandum 

No.51016/2/90—Ett(C) dated New Dlhj the 10.9.19.93 that 

the policy under 0.{. dated 7.6.1988 had further been 

reviewed in the light of the judgment or C.h.T.,New Dellii 

dated 16.2.1990 9  uherein'it was decided that while the 

existing guidlines.in O.1. dated 7.6.988 may continue to 

be followed, the grant Of temporary status to the casual 

• employees wfoare presently employed and have rendered one 

• -year of continuous service in Central Gove.rnrnont offices 

(excluding Telecom, Posts and Railway) may be regulated 

by the sch.erne, 'namely, 'Casual Labourers (Grant of 

Temporary Statusof Regulation Scheme) of Government of 

India 1993' of'..the department of Personnel and Training 

-which came into force with effet from 1.9.1993. It was 

S. 

Ii 

specifically mentioned in the U.N. dated 10.9.1993 

(para 2) thatthe appointing authority should ensure that 

recruitment of casual workers is done in accordance with 

• the guidelines under O.M. dated 7.6.1988. In Clauses 4(I) 
84 

and 4(11) of the Scheme 1993 provide that temporary status 

H 
would be conferred on all casual labourers who are in 

&1i4oyment on iO.9'.i993 and who have rendered a continuous 
7-\. 	I ftt? 

N\ I 	- 

	

•. 	 . 	 . 	 . 

contd... 5/— 
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H 

service on atleast one year, i.eo engaged for • atleast 2140 

days (206 days for offices observing 5 days week), and 

that such acquirement of temporary status would be without 

reference to the creation/availability of regular Group 4 D' 

posts. The instructions in the Scheme 1993 have conferred/ 

declared the right and privileges/benefits to the casual 

workers included in the procedure of regularisation in 

Group IDI posts. All policies/provisions in the casual 

labourers Scheme of 1993 are in addition to the guidelines 

in O.N. dated 7.6.1988. 

6. 	The applicants lid. E3abul Al! and Nd. Alubuddin 

hhrned didserve under the respondents in the Central Water 

• 	Commission, liiddle Brahmaputra Division, Guwahsti since 

.1984 and their periods. (days) of service in every year are. 

as under : 

(id.'Babul Ali 	 lid. /Uuhuddin Ahmed 

1982 to 1986 .- 1514 days each year. 1983 to 87 - 154 days each 
. 	 . 	 year 

1987, 	—340 days 	 . 1988 	- 224 days 

H 	 1988 	- 360 days 	 1989 	- 319 days 

1989 	- 319 days 	 1990 	- 3140 days 

990 	- 340 days 	 1991 	- 330 days 

1991 	- S30 days. 

In 1992 and 1993 also they served similarly under the 

.:.respondents. But'the appointing authority made artificial 

141 t41H 	In 	1 1 iF.14 f 	 pH4 II111 i4I$ 	I1tW 	tn 	11 111 1 

continuity of service to their disodvant3go. Such brc3k 

cannot be encouraged, because it will be to the disadvantage 

of a casual labourer in service and may defeat thei right 

and privilege including right of regularisaLiO1l in srrvicc 

	

T •fl t ed by the office memorandum/ircUl2rS issued by the 	• 

V A 	 contd... 6/— 
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.. Central Government from ti me to ti m e for protection and 

privileges for casual labourers. We treat their entire 

seriice period as in continuity in each year in order to 

conf'er temporary status to them. They had worked for 2LL0 

days in a year prior to 7.6.1988 and thereafter also they 

worked similarly in successive years and thereby acquired 

temporary status. They becano eligible for regularisat ion 

in terms of U.N. dated 10.9.1993/Scheme i993 referred to 

I 

	

	 above. They were not retrenched employees as clRimcd by the 

respondents. This being the position, our order dated 

• " •• 	7.12 .93 deserves to be reviewed. 

7. 	The orders dated 25,6,93 and 3.5.93 of the respo- 

dents terminating the serices of the applicants Hd Bbul 

All and Nd Aiubuddin A,hmed beyond 15,10.93 were arhitray 

and bad in law because they had already acquired temporary 

If status. However, the Executive Engineer (respondent 

again appointed "id Babul Au. and Nd Aiubuddin Ahmod vide 

Ilemorandum No,MBD/UC/ESTT24(A)/94/2640 4 30 dated 11,5.91t and 

Nemorandum No,NBD/WC/24(A)/94/284-97 dated •5,94 as Wo ,rk 

Charge Seasonal Khalasi and presently they are serving as 1  

such. The arbitrary and illegal termination of service orders 

dated 25.6.93 and 3,5.93 in respect of both the applicants 

referred to above were liable to be quashed. Out, no specific 

order of this nature is now required in view of their 

'appointment in the servjces vide Memorandum dated ii.5e94: 

and 4,5,94 referred to above, 

8. 	These two Review applications No.15/ 14  and 16/94 

are alloue. The common judgment/order dated 7.12.93 ir 

0.A.No.248 and 249 of 19.93 are hereby reviewed and the 

fo llowingdirections are made :- 

I f contd.., 7/.. F 

1 	 - 	 - 	 •'- 

L 	t%.f 	-t 
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The respondents are directed not to terminate the 

services of the applicants Nd Babul All and Nd Miubuddin 

Ahmed in future and shall. regulàrise their services in 

roup '0' postp in termof O.B. datd10.9.1993/Su 

Labourers Scheme 1993. 

. Consequently, the Review Applications No.3/94 and 

4/94 preferred by the respondents are dismisSd, 

We make no order as to costs. 

Inf'orm all concerned. 	- 

) 	

Sd/-. S. HAQUE 
VICE CHAIRIAN 

S d/ G .L .SALYIN E 
EMB 	(-AD) 

çOPY  

0 • 	 - 

Secto 0111c0r (j) 
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cENTRAL Af)1INI3ThATIUC Tht$UL 

AHATI INCH$ GWAHATI 

6249113)  

• 	JJniin of Indi* & $re. 	 •• Petitiunere 

t'W. AiubuOin Ahm8d 	 .. teaporieflt 

THE HD'$LZ JUSTICE SH#I S, IIAqUE, VICE CHAIRMAN, 

TL gN'rL SHflI G. L, SANCLYI, MEMBER (AIN.) 

iarthepetitilMr* ... P. S. AU,S.CG.$.C. 

• 	
r.r thu Ro8panflt 	

.. Mr. $.K0 Sharma , 
Mr. Be rlehta 

LJLLA1I 

2806.4 	 This Review AppI.iC*tifl 18 CIf3 	v1e 

5 	
judgnrnnt recorded in i.A, Ne. 

Raview AppliCatief) io dicin10 	vier t' 

mentpaaaed t.day, the 286.4. 

14 

Sd/r- G 0 L 0SANCLYINE 
MEMEF1 (AOmN) 
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T1&IUNAL 	\N/11 	 I 	
D nrs 

GtlGlNPL API'L]CPTIc NO.249 	1993 

,AiUbUddifl ,Ahthed 	
App1iGflt 

Unifl Of India 	rs0 	Respendnt5 

I -1E cW BLE JUST IC SHRI S HQUE VICE GHAIRNAN 

L'HI I-tOH'ULE SRI G 	Pb LYNE 

For t•ie Applicant 	
AHi AV,Ct 

For the Respdto 	5hX1 
- 	 - 

• 	UtDER 

• 	 7,1293 	 6oth these 	
ar taken.UP 

	

tQith 	for 	
r1 

dispOS8l a the cause or action and 

relief'8 5ought for SIC 	
in both 

the Cae5o 
. ;erd learned COUfl3O1 Nr !,Hi 

a on behi of app liCntS 
t1d 8abul I1 

and Md AiubUddifl Ahmed, Also heard 

learned Sr.C.GoSt Mr SAlt, CounsO1 

of the parties submit to dispose of 

these two C8585 
with 5imilar direCti 

0 a dated 16,1119 	
in OA.?01/93' 

oth the appliCSfltS worked as 

5easOfl8I and Casual wo
rker under the 

E%eCUti0 Engineer, Middle 6rahP 

- _--: •.•- 	

-• 	tr Div jsjon, Ceflti 
L1982 
	— 

siOfl, uwahati 6jflCC 	to 1992, 

//' •i 	- 	

Ihey 	
tn th 	Work  in 

everY year as under : 
vj~ BbU1 All 19825 154 days In everY year 

- ' 	

1987 	340 days 

19B 	260 days 

1989 	31 days 
1990360 dayS 
1991 	330 days 

1992 	60 days 
upto 

Feb ruar-Y 02 ' 

Ajubuddh1 hmOd 
i5 days in every 

year. 

13b8 	226 daYs 

1989 	319 days 

1990 	360 days 
4LQ 	

330 days 

oca4 
." . 

1992 	60 days upto 

Fbru-Y 1992. 
Now they had been retifled 

li8t o retre bed pers°1 
	bad boon 

by the re0fld1t5T 

hSIO 	 tk 	for 1o09 period and 
uo 

 

tiOfl to retrefl 	
thom are not 

too< ad pappy. 

CCCd• 1 4 . 
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Upon hearin,g the COLjn ~iel 	tP 7.12.93 .'.. 

	

	. , . 	. 	 I 	 I 

Part'ies and) considering the fac 

	

and Cf-rCdM5tances - including th 	r 

sentation d'ated id.2.92 of the 

	

nden 	0 cants, we direct t ~ e respo 

appoint 	 licants.as 	Iasi 

esp a against available va . canci 

	

& 	 both the apP 

Ici -S absence of available regular v 

	

such v 	y or till availability 
m as 

~ respo 

	

(441 	
ndents shall appoint the 

	

the -seasona 	ks, CaUSAL Wo ,rker5 in 
EPO Both the a pp , lications ar 

sed of with the above direct I  i 

Intimate all, concerned. 

S d/.S Haque 
VIC E CHAIRIVAN 

	

S.d/-~G L.S an 	e 
NEMBER (A) 

1.11 Ai Lit 

A  
Nr 

7
.. 	 . . .... 

I 

I 

db 



k 1~ :l 

0") V 1;: 111 j 111 ,; 1 JT u 	I 
('1 , :1 ITRA I j W ATEB C , 01"11-1 1"),T] ON 

JOU111401 1 LIVRA OJVJ ',A1(,11A 

P.O. 	 F)UTLDING 
1) 1 D  RIJ  M RI 1-7 8 6  CK)  3 

HO. U131-VI) ib/VjC-V /9-1 	 i)a wd,.DibrUga1:t1 tile 	 /97 

CjFVlCE  Old-)E'R 

In accord ~xice with Ministry of Water Resources, New 
D(,.lhi'8 letter D1o.E3/3/95-Estt.1(Vo1.II) dtd. 20.6.97 cojimiunicated 
vi~le finder Secretary,EsttX1T~,,CWC,New Delhi's letter NO.A-11013/ 
1-95.Estt.X 11/1096 dated 30.6.97 and as per direction of under 
Secretary,CWC O New Delhi's letter NO.A-11019/l/95-Estt.XII dated I 	 Guwahatils 1.10.97 and Superint,ending Engineer,H.O.Circle,CwC 1  
letter No.A_15017/j2(36)/97_EStt * 11 dated 3.10.917, Md.AibLxldJn 
Ahmed is hereby granted temporary status withceffect from 1.6.917. 
Theoervice of Md,Aibaldin Ahrred will stand terminate with effect 
f rom 15.10.97 (af ternoon) 

~k " 

He will be entitled for the benef its. as stipulated 
in the scheme "Grant.of Teml-.)orary Status and f~, _gularfsation of 
seasotial rhalasi of WIQ eaLablizuhm(xit -of ,  CvjC,l§(Y7"'. The touns 
arid condition go've'~ning the servioe in TeMPorary  status will be 
as per theprovision contained in the above scheme. 

Ravinder Sin 
Executive Eng~iaeer 

Coj_-)y to :- 

'ihe Sul.erintending Engirieer,Hydrological Observation Circle.- 
~ CNC,Nabin, Nagar, Janapath, Guwe hat 1- 781024 for information. 

The Assistant Enginet:x,D(S)K SLb-Division,CVJC,Nagaon for 
compliance. Ti -le 1-erson concern rtay be inforned accordingly. 

Md. Aibuldin 	Seasomal W/C  Khalasi ('4irougi-I A.E.,Nagaon) 

4. Accounts Branch/DB/PF/Sery ice Book. 
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GOVERNM,,NT OF INDIA 
CENTRAT4-WATER COMMISSION 

UPPER BRAHNAPUTRA DIVISION 
P.O.:CENTRAL REVENUE BUILDING 

DIBRUCINRII-786  003 

No.UBD/I)ib/WC-17/97/ ~~.,I,,,-\,,-., Dated, Dibrugarh the 27th Nov.1997. 

OFFICE  ORDER 

^9 per; tile il ,f d0vicV161045f the Directoro ~stt), Ministry 

of Water Resources, New Delhi vide No. 8/49/97-En -tt-.1 dt. 

24.11.97, the office Order Flo. UBD/DIB/WC-17/97/8977-83 dated 

6.1.0.97 Issued to Md. Aibuddin Ahmed attached to D(S)K 

Sub-Divn.,CWC, Nagaon is hereby withdrawn. 
or 

(RAVINDER - SIN H 

EXECUTIV~, ENGINEER 

Copy to: 

Th-e ' Superintending Eng Lneer, , Hydrologicnl ObservatJ.oii 

Circ, le,CWC,Nabin Nagar, Janapath,Guwatiati-781024. 

11 	 2. The Director(Estt.),' M.O.W'.R., New Delhi. 

The Director(Estt.), Central Water Commission,New Delhi-66. 

The Asstt.Bxecutive Bngineer,D(S)K Sub -Divn.,CWC,14agaon. 

\__5,.-- - Md. Albuddin Ahmed, (Through AEE, Nagaon 

T r)  I- 

t_; 	6. AccounW,-..Bran.c.*.i/, Dr4W,Ifiq-.~ '.'~pifbtibH!t- 
A,~ 
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To, 
The Chairman, 
Central Water Commission, 

Sewa Bhawan,R.K.Puram 
New-Delhi-110066. 

(THROUGH PROPER CHANNEL) 

-dict (GuWallati 'OUP 'D' category as per Court Vei Sub:- Regularisation of service in the GI 

CAT) dated 28.6.1994. 

Sir, 
Most respectflully and humbly I beg to state tbat tile 11611mving 1`Cw line',,  

for your kitid consideration and sympatheticaction. 

Sir, I had been working in CWC since'1983 as Seasonal Klialasi an(] GISLIal "Vol-Ler 

from time to time and worked fore more than 240 days in eacli year upto 1993, Again I -vvns 

engaged as Seasonal Khalasi from 15.05.1994 and fliereafter,I have been COntinUilig III WIN= 

till date without any break in terins of GLIwahati CAT order dated 28.06.1994. The sald CAJ,  

order directed the department to regularise n),y service in the Group 'D'Cate,:,oiy as p~, i -  199 3) 

Scheme. 	
III this connection, I regret to inform that even though a collsideMbic 

period of time has elapsed, the department lias not so far regularised illy service Nvitli all 
consequential benefits. The continuity of service allowed to me as p0r COUlt verdla can not Oc 

treated as an appropriate relief. it seems that the department has sllclvc(j tile iSSLIC 01' 

regularisation in the cold storage. Disobedience of Court o 
' 
rder aniounts to contempt ot'colfft-

I have acquired an enforceable legal right for regularisation of lily service. Non extension OF 

other benefits like annual increment, CGUS facilities, leave etc. has caused profound 

disturbing effect on my inind. 

It is licartly requested to regularlse illy set-vice with retrospective effect and 
with all consequential benefits as expeditiously as may be possible. Any further unusual 

procrastination may compel me to seek appropriate remedies in accordance with law. 

Sir, I have informed in the higher authority in this regard several tirnes. But 

no reply received till today. Therefore, I request you once again for your kind consideration in 

the case of fully regularisation of rny service. 

This is for your kind inrorinafionand further necessary action P10SO. 

Yours Chillifully, 

Advance copy to tI)e Chairman, CWC, Sewa Bliawan, RX. PLIram,N ew-bel Ili- 1100066. 

Pst 
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Govnrnment of India 
Hydroloqical Obseravation Circls 
Central - 'Wster Commi.,~ sion 
Nabin Nagor : Janspath. 
Guwahati'( Assam.: 781 024 

Z' 4'. 

pj.vn ~.'E NT1.450073 
F AX Nlfl. 5408 4.1 

q 

A 

31 

1 :0 IX V9 
E 	

Dated 	0 	/2002. 

The ExecutiuR Enginenr o  
Middle Brahmaputra Division, 
Canirnl Water Commirsinn, 
Rejqarh Rond o  Guwlahati-78 i n07. 

t 

Subji~ ct 	Regularisation  nf Service of Smt.Anima Talukdarp 
(Tes snnal) Khalesi-reqardinq* 

RF3ference'.-Ynur lattRr No.MOD/GA[-I/Ei3tt-I -I/PF-1160/92/3 1 60  
dated 29.05.2002. 

In rRspnnse tr) the letter cited above it, is 
msted tkot tile mntter hns been discussed with CWCo Ant i Fj e on tour to New Delhi. a uth nr i ty hil thn undersionbd w 
WC( Q ~ is"Procesning the case. Jhe concerned incumbent The C 	H 

ma  _~e infortned accordingly. 

OF IAJ A.K. KHARYA 
r, 	 SUPERINTENDING ENGINEER 

D N 
K, 

4. 

- - - - - - - - - - - - - - - - o,MBD/GaulEstt-II/
­
PF-11681200~t:l.,_ 

Government of India 
Central Water Commission 

Middle Brahmaputra Division 
Rajgarh Road s i Guwahati-781007' 

Dated t  the 	 12W26 

"~7 
 C to$- 

The Asstt.-Engineer t  M.B.Sub-Division 7CWCFGuwahati--3, 
for information with reference to his letter No. 
MBSD/Gau/PF-102/2002/557-5 . 5B . Dt. 16/5/2002, 

2) 	Smt. ~nima Talvkdar Khalasi through the Asatt. 
Engineer, M.B.Sub-divisionp CWCp Guwahati -3 for 
information with reference to his representation 
dt. 15/5/02* 

A e K O SRIVASTAVA 
FUCUTTIT, FNGINYF!~ 
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GRAi 1*&ECAST 	 4 PICKE 	231 398 

,GOUIUMENT OP INDIA 
CEN THAL' WATER C M1 Ll s I CK 

'UPEXIMMMAITTRA DIVISICK 	 J P.O.CENTRAL REVENUE BULDING 
DIRRUGARE ': 1­78600 

X 0  -VSb/DU/~ 4'&,3/2003/3361-85 	 Dated 0%'brugark tke&5 

p  I  c E 	Rlb'R R 

Tke f oll ow in 9 camdidatoo ars'effered r9-sagageiint an Work-char-god Seasonal kkaAals  - under tke Work-okarged cutablislament oaderlapprr -
Bra%Wfat-ra~Di ,visiop l-CWC O Dibrag&rW in Us ffioale ef.pay b-2550-55-2660-60- 3200/- for-tike poritid.frox 15-5-2003 to 15 ~ 10-200~ ,­ Tk*ir soryices will be 
everxed in acoordance, witk tke schome-1917 of Ministry of W&,Vor , Roi*carcss",....,  I*Tt,- of Ijadia t  boaring,NO.8/3/95-6-Ratt-l(Yil.II) dated 26-6-97. 

S1. 1  Nikas &,Address. of t1ke.. 	Fatkor!s is :pe Of .  E*)lQyMoAt 1 2lqQo,0f postig No. ,  Ci1Xdjd&t$ 	 d to 

SU~ -'1-DIVN. 0,'C'WC.NAGACK.. 
Babul ,  Ck. box 	 S k. M. R. ,  Da 	234/82/81 ks)rl Sub-Div.. Vill.' Koloigpar 	 0's 	Na , 
Haluw&P *A vP - 0-KelsaCpar 
Naga on. 

.823/82/89 	Kk*ronighat .  Si. kakut Ck. Aiorak , ~ 	 Sk. a B 'or a ii; 
Vill '1k uti kut La , Xalongpar 	 Naca*a P * O.i oibarga *,m sNaga on. 

30 Sh. Ckitra Ra4kkowa, sit - P-K- RR 	awa 4582/85 	Kampur 
;C/0.1ate Purna It. Rajkkswap 
vu l 

Haibercaox, 
Dist.- Nagaom-782002, 

4.-  Sk. Niram ijam Kalita 	Sh P X. K* A I j~ t a 	 6741/90 	do 
C/O Krisima Kt. Kalita 	 Tozpur 
Aill. Skurap'ara(Kaliapara) 
P - 0-3ij cy - ' Nagar. Ka arup. 

56 	sk. Mona Pra6&d'XAlit& "Lt. G, Mlita 	2955/82 	Dkaramtol 
~.Vill.:­A P.0 ­ , Dkaraatul 	 No ga on 

%~.~ Morigaox, 0 
Mkaxi Bxmk Natk,, 	Sit , * GA 11"; 	 45' /2 ./84 - .. 7ill-'& P- 0. DigKdari 	 Naga 012 

t.V,iia. Raka.Dist. Upon. 
..Sk. 11arikar Dan 	"Sit. 	 1227/94 'Vill.& P.O. .1ariahakh 	 Yagaox 

80 	Si "Gola Ch'. Daka 	Sk. K. Deka: 	58/88 	 do Viil. A stem gRati. Dibrugarh P - 0. Kasp WX Ift 
P. 0. 	1 	p on 0 

I- 	sk- ilk  on i R& a Barak 	Sk. P; Borait 	4891/85 	do ..Vill.Chagaii Chuburi, 	 Towr 
Rikaguri, 

Dist. sesitpur-784153 

.100 *Sk.Jistisk x2l. Dan 	Sk. K.R.-Das t 	7301/83 	do 
Vill. FAtaitar Obek 	 Texpar. 
P-O-Jasuguri Mat q  Solaitipur. 

11., 'Ski. Sib& Ckaram Nath 	sk'a R&Xo Natk 	1579/89 Jill.Gosai Ckq0k Totpur. 
P- 0 - Nandikakwar. 
Vi~ -Jajwgurikat ,souitpur, 
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S1. 11  Naas & address of the Father's Ran-0 of Employmext 1 plaos of Postim, 
NW Candidate tha Candidate ExchaX&O 

ROVS..No. 

 Sk. Golap saikia r  Sh. 	A.C. Saikia 941/82/81 Rkesoraguri 
Vill.Godarberi Nalaox 
P.O..Ckkalcalagitat.Nagaox, 

 Sk. Darga Ra"M Ds S.A d *1 91 ski 	B-H ,."Dekadeloi 8041/09 Teopmr.site,  
Vill. Uwpkulaberi. Nagaox 

 Sk. JibaA 2h ,A,. Lte 	J*Rdo likuyaxe 6884 do 
Vill.& P.O, Hilawagasm. Najael 
Dist. Navoia. 

 Sk -. Men RAm Natlt, *  Lt. 	K.C. Natit 4043/00 W T RA. X1329 
Vill. Kuzar Chuburi To zpar Jiabharali 
P,0- T.1telaxorah,Sanitpur. 
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Sh. R%j Sakhar BisaurAtari, Sh. S. Bosumatari 5081/91 le 
Vill.& Post. Chapajuri Tozpar 

V11 Mi. Aib ~,aiii ­ A'hmsd v  
Vill. Garispgaw* 

Md. R. Ahmtd. 
(Guwakati 

3 9 2i 5 D/335 it 	J_  Soppa 
*.--Nmp P.O. Garigaox,(iuwakati-12. 

Sk. ilren Ckowdituri, 	Lt. N. Ckew4kuri 	6181/82 	do 
Vill. Kupdarbari 	 Tozpar 
P 0. 2alipak4ari 
S okitpur PiL-78400 1 
Si. Bijoy Lr. sarmAk,, 	Sh. R. Sarmalk" 	137/89 	21talukPQRS 
Vil. Doorigaox - 	 Tozpur. 
P.O. Ketakibari,SoAitpur. 

All the &bay@ aen ~tiovsd candidates are kerob y directed to report 
forAkeir duty on 15-5-2003 at the place of paxtin; as indicated agaizat 
oack candidate. 

No TA/DA etc. will,'  be admissibls for tk* joijoixg at their place 
of postimg. 	 7. 

All tke above mentioned camdidatem stand dis-opgagod W.O.f. 
15-10-03 (AN) unless etkorwiss AR stated and me separate notice/arder will 
be isnued for tke same. 

G. PANCHALA IAN C~ 

B73CUTIVE  - ETIGIFEER. 
Copy to :- 

The Suporittending F&gineer,Mydrological, ObserTation Circla,CWC, 
Guwahati for felyour of information. 
The A.3stt. Rx. Engireer.9(s)-K Sub-.DiYn.,CWC,Naga9n joining r*port of 
above candidates may please be sent to tkis Offico immodiately. 
Accuumts BranOIL/Curr gap oitdinz -Brancla. 
Porsoncenoerxed (by post at his laxt knawA residentiAl address)., 

Att.03tcd 
(U) 

POOP 
	 ,4dvocat& 
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IN !HZ E L39IMMINISTRATIVE TRIB 
GUVAHATI BENCH: AT GUWAHATI 

O.A.  No.  100/2003 

Aibuddin Ahmed 	 ... Applicant 

_Vs- 

Union of India & Others 	... Respondents 

(WRITTEN STATEMENTS FILED BY THE RESPONDENT No., 1 to 5) 

The written statements filed by the above-mentioned respondents are as 

follows: 

That the copy of the above noted O.A. No. 100/2003 (hereinafter 

referred to as the "application ") have been served on the respondents. 

The respondents have gone through the some and understood the 

contents thereof. The interest of all the respondents being common and 

similar to them, the written statements are to be treated as common to 

all of them. 

That the statements made in the application which are not specifically 

admitted by the respondents are hereby denied. 

That the present application is not maintainable as the same is barred by 

the doctrine of res judicata. 
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BRIEF BACKGROUND OF THE CASE: 

4. 	That before traversing the various paragraphs made in the application, 

the answering respondents beg to give a brief resume of the case for 

better clarify as under: 

(a) The applicant was initially engaged as 'seasonal khalasi' w.e.f. 12-5.1983. 

The details of engagement and number of days of performance of 

duties by the applicant during the year 1983 to 1998 as 'seasonal khalasi' 

are enumerated below year wise: 

YEAR ENGAGEMENT NUMBER OF DAYS OF 
ENGAGEMENT 

FROM  TO 
1983 12.5.1983 15.10.1983 157 
1984 15-5.1984 15-10.1984 154 
1985 15.5.1985 15-10-1985 154 
1986 15.5,1986 31-10.1986 170 
1987 15-5.1987 15.10.1987 154 
1988 15,,5.1988 31-10.1988 165 
1989 2.1.1989 31.12.1989 299 
1990 1.1.1990 31.12.1990 320 

(The applicant has been engaged as work-charged 'seasonal khalasi' w.e.f. 5.5.1990 
vide letter No. MBD/WC/Estt-24(A)/90/2882-89 dated 5.5.1990) 

The detail of period of engagement as work-charged (iseasonal khalasi' from 
5.5.1990 onwards. 

1991 1.1.1991 31.12.1991 	344 
1992 1.1.1992 15-10.1992 	216 
1993 15.5.1993 15.10.1993 	154 
1994 17.5.1994 15-10.1994 	- 

The applicant has been allowed to continue as work- charged 'seasonal khalasi' in compliance 
with the direction given by the CAT Guwahati Bench in OA No. 249/93 dated 7.12.93 and the 
Office Order No. MBD/WC/Estt-24(A)94/2484-97 dated 4.5.94 and accordingly the applicant 
is still working in the same capacity as work-charged 'seasonal khalasi under the respondents, 

The copies of the Memo dated 5.5.90, CAT 

order dated 7.12.93 and the Office Order 

dated 4.5. 1994 are annexed as 

Annexure R1, R2 and R3 respectively. 

i ~ 
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(b) That in the mean time, while the applicant was working as work-charged 

'seasonal khalasi', the Government of India, Ministry of Personnel and 

Training vide their OM No. 51016/2/90/Estt(C) dated 10.9.93 brought out 

a scheme known as 'Casual Labourers (Grant of Temporary Status and 

Regularization) Scheme of Government of India, 1993'. The said scheme 

came in force w.e.f. 1.9.1993. By the said scheme itself, it was specifically 

mentioned that the said scheme is applicable to casual labourers who 

were in employment at the relevant point of time. Apparently, the 

scheme was not meant for work-charged 'seasonal khalasi' because the 

wok-charged staff does not belong to the regular establishmenf of the 

Department and the expenditure for payment of their wages are 

charged against the specific works/ projects. The tenure of such staff is 

limited with the tenure of the works/ projects. The applicant alongwith 

some others work-charged 'seasonal khalasis' claimed the benefit under 

the said scheme of 1993. The respondents did not consider their case for 

the reasons as stated above and as a result they approached this 

Hon"ble CAT by filing the OA No. 249/93. This Hon'ble Tribunal, after 

hearing both the sides, finally disposed of the said application vide order 

dated 7.12.93 and directed the respondents to appoint both the 

applicants as 'khalasis' against available vacancies and in absence of 

available regular vacancies or till availability of such vacancy, to 

appoint them as casual workers in the seasonal works. In compliance 

with the order as stated above and as there was no available vacancy 

at the relevant point of time, the respondents allowed the applicant to 

continue as work-charged 'seasonal khalasi' in the Department vid e 

their order-dated 1 1 1.5.1994. Thereafter, the applicant Sri Babul Ali and 

Md. Aibudin Ahmed, filed two Review Applications vide RA No. 15/94 

and 16/94 in the Hon'ble CAT thereby praying to convert the common 

direction dated 7.12.93 passed in OA No. 248 and 249 of 1993 into a 



direction on the respondents to regularize their services in Group D post. 

On the other hand, the respondents also filed two separate review 

applications vide RA No. 3/94 and 4/94 praying to convert the common 

direction dated 7.12.1993 into a direction for engaging the two 

applicants as retrenched casual employees in order of preference in . the 

retrenched worker- list. After hearing the parties, the Hon'ble tribunal 

passed the final order on , 28.6.94 in the aforementioned - Review 

Applications thereby directing the respondents not to terminate the 

services of the applicants, Md. Babul Al and Aiduddin Ahmed in future 

and to regularize their services in Group D post in terms of OM dated 

10.9.93/Casual Laborers Scheme, 1993. 

While the matter was sub-judiced before the CAT, Guwahati Bench, the 

same matter was parallelly and illegally agitated before' the Labour 

Commissioner (Central). The Labour Commissioner (Central) drew up 

conciliation proceedings which ultimately failed. The matter was referred 

to the Ministry of Labour, Government of India and the Ministry oilabour 

vide notification dated 30.9.1994 made a reference on Industrial Dispute 

for adjudication to the Industrial Tribunal, Guw'ahati, Assam vide 

reference Case No. 4(C)/1994. The Ld. Industrial Tribunal passed an 

Award on 10.3.1998 with a direction to the respondents to keep.the 

workmen (Babul, Ali, Aibudin Ahmed and Miss Anima Talukdar) in service. 

The respondents being aggrieved at the said direction given by the 

Industrial Tribunal, Guwahati filed a writ petition in the Hon'ble Gauhati 

High Court vide W.P.(C) No. 5777/99. The Hon'ble Gauhati High Court 

heard the matter on 20.11.99 and issued notice of motion returnable by 

six weeks. By the said order, the Hon'ble Gauhati High: Court was also 

pleased to suspend the award-dated 10.3.98 passed by the Industrial 

Tribunal in Reference Case no. 4(C)/94. By the said interim order, the 

'IN-- - 
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Hon'ble Gauhati . High Court also observed that the Government/ writ 
petitioner shall not remove the respondents from service without the. 

leave of the said Hon'ble court. 

The copy of the award dated 10.398 passed 
by the Industrial Tribunal and 

. 
the interim 

order dated 20.11.99 are annexed as 

Annexure RAIand, R5 respectively. 

(c) Thereafter, the competent authority accorded their sanction for filling up 

three number of post of chowkidar failing vacant, to be filled up by way 

of direct recruit as 'per law. These three vacancies were meant for 

unreserved category. This was communicated vide the Govt. of India 
letter No. 16/1 /ADM.IV/6001 dated 29.11.2002 alongwith enclosures. On 
receipt of the said sanction, the authorities wrote to the 

Exchange vide letter No. UBD/DIB/Recruitment-1/2003/817-20 dated 
28.1.2003 for sponsoring names of,eligible candidates for selection and 

appointment as chowkidar against the said posts. The Employment 
Exchange sponsored many as 30 numbers of candidates vide their letter 
No. Act/02/03/477 dated 14.2.2003. In addition to the said 30 numbers of 
candidates, names of eligible departmental candidates who were 

working as casual labours/ work-charges seasonal khalas is etc. were also 
invited by issuing1etters individually including the present applicant vide 

letter No. UBD/DIB/Recruitment-I /2003/881-969 dated' 30.1.2003. 

Amongst others one Babul Ali, KK Talukdar and Sri Narottarn Borman 

attended the interview and the Selection Committee found said Sri 
Babul Ali, KK Talukdar and Sri Narottam Barman eligible for appointment 
as chowkidar and accordingly they were selected and appointed w. e.f. 
18.3.2003, 16.3.2003 and 1 6 ..3.2003 respectively. The present applicant 

did not appear in the interview and as a result he could not be selected 
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r. lor such appointment although hewas duly invited for 14he interview vide 

letter No. UBD/DIB/Recruitment-1/2003/881-969 dated 30.1.2003 which 

was duly received by the applicant on 13.2.2003 by acknowledging the 

receipt and he also put his signature on the body of the said letter. By 

the said letter the applicant was also intimated all details about the post 

of chowkidar and the related scale of pay etc. In the mean time, the 

Hon'ble Supreme Court, in Union of India & another -vs- Mohan Pa & 

others of c. as reported in 2002SCC( LnS) 577 held that the Casu a( 

Labourers and held that the Casual Laboureres (Grant of Temporary 

Status and Regularizationj Scheme, 1993 is a one time programme 

applicable to casual labourers; who were in employment on the date of 

commencement of the scheme and had rendered continuous service 

for the prescribed period. It does not postulate giving temporary status 

to al casual workers as and when they complete continuous service for 

the prescribed period. 

The copies of the letter-dated 29.11.2002, 

letter from the Employment Exchange dated 

14.2.2003 and the letter-daied 30.1.2003 are 

annexed as Annexure R 6, R7 and Re 

respectively. 

(d) As the applicant failed to appear in the interview committee and could 

not get selected against regular Group D post of chowkidar, to cover up 

his own fault he has approached this Hon'ble Tribunal for the second 

time by filing the instant application (OA No. 100/03 which is referred to 

as the 'application' hereafter). In this connection, it is also pertinent to 

mention here that that respondents sincerely believed that had the 

applicant appeared in the interview committee he could have been 

selected for the recruitment in Group D post and in doing so the 
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respondents could have otherwise complied with the directions given in 

the order passed in OA No.249/93. 

(e) Subsequently, like some other departments, the Government of India, 

Ministry of Water'Resources brought out a scheme known as "Grant of 

Temporary Status and Regularization of Seasonal Khalasis in the Work-

Charged Establishment of the Central Water Commission, 1997"4  The 
1r__ 

scheme came into force w.e.f. 4.7.1997. The scheme was prepared with 

the objective to mitigate the hardships of such work-charged khalasis in 

the line of judgment and order passed by Hon'ble Bench of CAT 

Calcutta and Guwahati. According to the said scheme, a work-charged 

seasonal khalasi being currently in employment and rendering at least 

120 days continuous service preceding 1.6.1997. The applicant is eligible 

for grant of temporary status under this special scheme and his case was 

under active consideration by the respondents. But before anything 

could be done in his favour, the applicant has filed the .  instant 

application which is sub-judiced in this Hon'ble Tribunal. 

A copy of the said Scheme dated 4.7.1997 is 

annexed hereto as Annexure RP. 

PARAWISE COMMENTS- 

5. 	That with regard to the statements made in para 1 of the application, 

the answering respondents state that the applicant with aview to regain 

his lapses filed the instant application by suppressing the above facts.. 
I 

There is no fresh cause of action justifying the filing of the instant 

application and the instant application is barred by the doctrine of res 

judicata. 
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6. 	That with regard to the statements made in para 2 of the application, 

the answering respondents state that the original cause of action arose 

way back in the year 1993 and the same matter cannot be agitated at 

such a belated stage by wrongly interpreting the order 5.5.2003. Hence, 

the application is barred by limitation. 

That the answering respondents have no comment to offer with regard 

to the statements made in the para 3 of the application. 

That with regard to the statements made in para 4.1 of the application, 

the answering respondents state that the applicant had been working as 

a seasonal' khalasi and such khalasis are engaged and re-engaged 

depending upon the need of the Department. It is not a case of 

conversion or change of condition of service as alleged by the 

applicant as such seasonal khalasis does not hold any civil post. The 

allegations made in this paragraph are not factually correct and 

therefore the same are denied. Rather, the fact is that the applicant is 

being engaged as seasonal khalasi as per direction vide order dated 

7.12.93. 

That with regard to the statements made in para 4.2 and 4.3 of the 

application, the answering respondents state that the statements relates 

to records and therefore nothing is admitted, which are not supported 

by such record. 

That with regard to the statements made in para 4.4 and 4.5 of the 

application, the answering respondents have no comment to offer as 

the matter relates to different schemes introduced by the Government 

at diffe.rent point of time. The O.M dated 10.9.93 is applicable ,  to Casual 

1.01—  



Labourers and not to Seasonal Khalasis, who are governed by the 

Scheme of 1097. 

That with regard to the statements made in para 4.6 of the application, 

the answering respondents state that thes e are being matter of records, 

nothing is admitted which are not supported by such record. 

That with regard to the statements made in para 4.7 of the application, 

the answering respondents state that the statements made in this 

paragraph are misleading and not factually correct. As indicated 

hereinabove, the applicant has been working as seasonal khalasi and 

he was not entitled to get the benefit of any kind of regularization under 

the scheme of 1988 and 1993. Considering these aspects of the matter 

and to give at least some bi-anefit to the' seasonal khalasis, the 

respondents brought out the scheme of 1997 for grant of temporary 

status and regularization regularization of such seasonal khalasis. 

That with regard to the statements made in para 4.8 and 4.9 of the 

application, the answering respondents state that the statements mad e 

in this paragraph are not correct and therefore the some are denied by 

the respondents. The Hon'ble CAT, Guwahati Bench has never held that 

the review applicants were not seasonal khalasis. The only direction 

given by the said Tribunal in the Review applications is that the Review 

Applicants were not to be terminated and they should be regularized 

under the scheme of 1993. In compliance with the said order, the 

respondents did not terminate the services of the applicants and 

initiated steps to regularize them against Group D post as stated 

hereinabove. but, the applicant failed to appear in the process of 

selection inspite of the fact that he received the call letter, which was 

duly -  acknowledged by the applicant. In.view of the above facts, it is the 
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applicant who is to be blamed for his own conduct and th . e respondents 

have not done anything contrary to the direction of the Hon'ble tribunal 

or any other Court. 

That with regard to t ' he statements made in para 4.10 of the application, 

the answering respondents state that the statements are not correct and 

the some has been made by misconception and misinterpretation of the 

terminology used in'the aforesaid letter dated 5.5.2003. The applicant is 

serving as seasonal khalasi and by the said letter he was further 

engaged for the new job along with others. 

That with regard to the statements made in para 4.11, 4.12 and 4.13 of 

the application, the answering respondents reiterate and reassert the 

forgoing statements made hereinabove and state that the averments 

are baseless and not based on any records. Therefore the respondents 

also state that they have not done anything contrary to any law or any 

direction of any Hon'ble Court or the Tribunal which may amount to 

contempt of court. 

That with regard to the statements made in para 5.1 fo 5.5 of the 

application, th e respondents state that in view of the facts and 

circumstances of the case and the provisions of law, the grounds shown 

by the applicant are not tenable in law and therefore the application is 

liable to be dismissed with cost as baseless. 

That with regard to the statements made in para 6 and 7 of the 

application, the answering respondents state that the statements are 

misleading and false. It is rather very much clear from the records relied 

upon by the applicant himself that a series of litigation between the 

some parties were there in this Hon'ble Tribunal and also the Industrial 
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I iu T unall and the W.P."- ' No. 5-7 77/99,which P-) 	0/ 	7 	1 11 1 	11 SUL- L) -j iced. Theref ore, 

these statements are misleading and the application is liable to be 

dismissed on this count alone. 

18. That with regard to the statements made in para 8.1 to 806 and 9 of the 

application, the answering respondents state that under the facts and 

circumsiances ot the case and the law involved, the applicant is not 

entitled to any relief whatsoever as prayed for and the application is 

-liable to be dismissed with cost being devoid of any merit. 

In the premises aforesaid, it 

prayed that Your Lordships 

pleased to hear the parties, 

records and after hearing the 

perusing the records shall be 

dismiss the application with cost 

is therefore 

would be 

peruse the 

parties and 

pleased to 
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Verification 

I, $hri G. Penchalaiah, at present working as Executive Engineer in the office 

of the Upper Brahrnaputra Division, Dibrugarh, being competent and duly 

authorized to sign this verification, do hereby solemnly affirm and state that 

the statements made in Para 

are true to my knowledge and belief, those made in Para 

being 	matter 	of 
records are true to my information derived therel Orom and the rest are my 

humble submission before this Hon'ble Tribunal. I have not suppressed any 
material fact. 

And I sign this verification on this 9' h  day of January, 2004 at Guwahati. 

DEPO IENT 

C(~ 

. 
P'Frjcf)?~ AM') 
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111 ES L-.*N f 

T I 1c.  mg-o 	 '11 -1111 S I- 119,clul, VICE CI~Q~ 111W~N JU:3 1 IGF, 

FQ 1: Th(i Applican'L 	 A(IvocaW 

alDER 

7.12,93 	 OQ,th, 
" 
t h 0!3 a c 8:j e 13 are taken up 

f) n 1, a v rup ouiimidwri.fl. ~ wi ond 

di op000). a3 the caus)u ar oQtion and 

rol-lora ciuuglit ror aro common in huth 

tho QOooq. 

Heard loQrnod coumoul. PIr A.114ii 

an bohalf or applicanLs Md 13abul. Ali 

and Ild Aiubuddin Ahmid. A1.5a heard 

Ivarnod Sr.C.G,S.0 Mr S.Ali. Counsal 

of' Lho pnO,icia tiijbillit to dispose of 

Lho.su Lwo cot5ut) with ailirilar diroct;i-

ona diitcid 16.11.1.993 in O.A.201/93. 

[lot[) L110 C1f)j)liCf-1(lt5 LJOrkod an 

Seationa.1 and C1151,J111 U(Jrkt2r Lif.  i'd 0 r 1', 110 

rxec:wLivo Cilgilloor, Niddlo Orahnapti-

tra Dlviti ,ion t  t'-witf-fil ,Jcj L(,, r CU1111111— 
T I  i  

wmion i, Gwwahnti airico '19LJ2 Ui 1992. 

.)rw oil( Thoy w( 	.114Ljoll it) 
. 
till) wilrk In 

overy yuar as undor 

Uohul All .1902-06 154 dayci- in ev o ry 
y en r 

1907 3Q days 
19L-1.0 260 dayg 
19U9 31-) 1111Y5 
1990 3 110 da Y 5 
199 1 :5 30, 

1  
'1 cl Y 'I 

19 IJ 2 150 jay's 	upLo 
Ful ,  won ry , 19 9 2 

(1,1 y 5 ifl OV Ei r 

y ea r 
V) 0 	 y ") 
*19 09 	31-9 dily s 
1990 	3 6 0 da y 5 
1991 	350 d a y f, 
,199.2 	6 0 da y s w p L .c) 
F.p U ru a v Y 1992. 

N o 	L h a y h a d b c,  L,  n r o L r e rlc~ h u d 

f'ro m L I i ii i r o u ry ic u Q ri 1 15 . 10 .93. A 

li ot a r vuL vanc I i rid 1) u Vjo n !3 11,1d, bU011 

proparod by tho roopundont!) Thoy" 

[v.lvo 	ror long poriod and 

acLion to rL-Lj:uflWl the'll 3ru fluL 

WA 



7,12 	3 	 Upon- haarin.'( the COM1.1jel CiT Lho ' j 

-partiou and)cunsidaving tho fact 5  

and circdmatanaoa *including Lila rpjjrQ,_ 

0 on t at 10 	ad 1 d . 2 . 9 2 o C t I*i e ap p I 

cente r  wp direct tye respondents to 

appoint both the applicants. a5 Khalara i, 

"gainst available vacancios, and in 

ab tj WIC o a f av A lab I o ri3qt4 la r v QQ E111c i t-, _3 

or till availaijility or nuc t, vaf.- aricy,  

the rospondants Wall appoInt LtIon 

C aQ &I Work urn in th o a ea son a I wo A 5 

Noth the w3p.lic fit iung ara (Ij apo_ 
3od of with the abovo diraction5. 

Intimate all concornod. 

VICE CIIAIIINAI ,4 

IV.LMDLII (A) 

to I)a IrlArr C007 
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W5 4, F tal 9;~+ V'% rRM 

NNEXUk' ~ :; Ai- 

G 0 V-'! R N F. LN T OF L , DIA 
CENTBAL U~%TER 
MIDDLE BRAHMPUTRA DIVISION 

/1994. 1110. MBD./,;C /ESTT-24 (A' /94 	 -D t e d 

R N- D 	M P1. E M 0 	 vi . 	 .. .... - 

tment to .,e UCdersi.f..ned ~ ereby offers tppoin 
vs "Workcharged Seaconal KhelPsi" t, ,  e following persons 

in ti-e wor*kchart ~ ed estEhlishment in the pay 8ce, le of P.,,, .750- 
12--R70-EB-JL ~-94O/- per month with usual allowances &s 
c, dmissible es per rule,,.'~ from time to time. 

- - - - - - - - - - - - - - - - - - - I 
 - - - - - - - - 

Sl 	 Employment: 	Place of Name & Address of 	 I Remarks no: 	the candidate 	 Exchange 	posting 	I 
Regd.No. 

- - - - - - - - - - - -- - - - 

is Ibnakato'caft io Pd a idul 4011UG 
C/o Md.Rvrix 	 WAS ------- 

2. Sh. D.A, Voice e*101 

0, So 9-n r A Go r .1 
13 19 t N44: 

3, 
Vi 	r I ase n 
P. a 	I a-P-0 M 
W-  WAhati-12* 

4 	1-;h * R4A Warvier ,vas 
ill 11. Ha rlswukh 
vs A-X to "vi Am I 
POD* 

6, Sh * Hota ft em "along 
Vill. 0~04ka 
P, 0,, SongkWUI 
ca In %no t. 

6,, Sh, ft bi t to tic M A 
vill,waynbarl Ward 0o.1 
P11D I C010(plut 
C,  Is t'  60 )-a-  0.114 t. 

Sh.Patul rev 

U I at. 

:Via 

I /if 

JA. 	 t 
Ion 

W tno M. L'v~ 

-M974M 

IN 
xro~ 

fib,  

~;H  3714  2  

aq/pF4 

undvf'r Pavia" 

Phs we& tu I 
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The annoin -Fm.,,+ 4 	 C~ 

-u-noc' basis and is pu r  
.r an(j will not continue beyond 15,10 4(A.N.) o r  

te'nllora Y 	
s on 

"'111)1-p-t ' on  Of work whichever is earlier with' Out -further n tic 

TPe Person concerned a`re hereby directed to repo t for L"-is dijtiez-- to the plFce 	 r 
un(Jer the 	Ancista n t- V 	

Of ',~ ')Sting as mentimed above 
xLckjtjvG. Enginecr

o  LJhansiri(S)-Kupj1j 
Sub4WivisionjLWCvNauzIon. 

between IC-5.94 to 31-5.94 Positively, otherwise the Offer Will be aut OjT,& -tj,.- a l ly tre.. 
ted as cancelled. 

No. 	 etc. will be ada, 
. 
issible for j o in ing  the above mentioned appointi,.ient. 

YAP%, 
Copy fo .rw@ rC ~?d for 'information and necessary action to 

Dhansiri (8)-Kopili The Assis',,ant Executive Engineer, 
'C. W.C. 

Sub-nivi5ion,L.W.C., Nag ,-Ion, 
Joininp'Rep 	 .......... I ..... .. .ort Of the person MY please be sent 2. The Assi s j:ant r,, 

pineer, CWC, 	 to  this Office. 

i* 	.......... 	* ............ Joining, Report of th 	...... I ........ .............. e person ["BY ple ~ se be sent to this Office. The E".D.(HM), M.B.Divn  
CWC,  GuWFI)Fl:i-7. 	

.. CWC ) Guweha ti- '7./ Data Cell ~ M.B.Divn,, J -) ining Rpi)ort of the person niFy ple ~ se be sent to this offi ce.  

Sh r i 

He shluld'" 	 ............. n 0 te that there is no chonce of ­ ~ —  Of service 'n ne'rr future. 	 Eu16:risEition. 
Tile L,'Imp l o  

Yment Officer, Dis - ' : rictEMP ~ oyment Exchange, 
...... 

Guuahatj/ Golagna t/ Na 
9 ,1 on ....... 	......... 

6. 
Accounts Branch, M B. Division YCWC, Guwah ,:, ti-7. 

419 

m 
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og an in 
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Tete=%j 	t ~WIA.j 01 (. PAT" a DOW* 

twnd Ito 

Vilo. 	I 	 P OP ;Attlm by 
v th 	t ~̀ . f I 4t 

to the PA04-va ta ~sp~j~x 4y~lq.  

latiAlus: tile fictlarl at U16'M44148 644P 

A 441 

Phi 
ago la 

f(W teWA610 

tatj *I: V114:8a fo:W Went OT th-14 ~Wntha In 

reltor the 
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Pea not UP 
tile 

til ey fol,  

the ta cot ved:00011 -A 13 9 '33" tic 
n IL vt bell Vf)WItica 	 ~

!p "' , "" , * e. Mv 
in4 ,~tJ3, novl,  U 	 booft 

ovate that 

f)  a 	Ulf 
Owent 1w ra 

IgLIA, 
Ila 

Ut ,coy 

but 	 t e s,  t-he aptltllat t og  
01 WIG" 2410.vf ~ n 14 

11-i 4  

th  Vol,"  

,via  touAd 
The ICATI,  

of 
aos OK the. 

CAT 	0 mv X 
wn  

111cra WOV 430fJ~Lo 
rag 	aSTV 

t 
11  amr 	 tol I . . .1 	t 	at 

ti n 

Afteo" tin", 
atfluul 

,3,111 fm  e, 	 ;CMjtjfA1 'WAtQ  
C  frct cut 

Oil 	ox It :, 	 r 
Ila 	a nit 
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va 	 law 
Vow* *AOL 

Mail pe-va 
ti Ila 

t  a 1% 	 it 
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Otiolt yeall dvx!x-1u Uke MMOW14 P*VLOd*TTAQx44 

ev ov yenv$UOY ara. xip4m recftp)ayo~i 	*10 

81"t YQA14  duvIng tile pozILW4 ag miamoructkiUnubty of 

.0 ex 7 	9 ov,  tits ronwr%" velia-m mwy,yviv,  LAS bean adm4 

by Uve mnnncvrvnt, 

	

Xt Ju-in bmen rt"d' al bdWIt of 
~
U'kg MAU1444W 	4141  

pint the 31nlm og 	 aw slot ,  be PQOTM4 aw ~ : ,  

Via no Oont-"milty,  of agavloa bappad one A -11,04%111'1f;'If..~ 

Tuantea for va,;1v1q, a awnpletad no unnual 1111mmem La 

IiAVO O1UZMGJ thAt U10Y W" Q WTV)CILIC, OR MOZO VaRM '2'30 

In. tA y#mx j jia.*,jh mearin that Uwy ~ WIVIO flat 	
T,! 

in it yant-.2key Ilave bo-pla, P"d W44!"a eta pw We 4CAT1004- 
J? 	"1:1 

vUep but otin not be puld -vhntX W.k.ey 'too not lecally 

te"Xi4at Air, vily tile waZIE-mon Ic"vive -nat alf'.44W4 Annual 

aubi-Att -od the -aige aUaota 

pnl- 4 ta Wen6 Aicy tinvo boon pald UkAt tjAey 

lscaliy alUtlad- rok'& U10 

OV16'r wo):Wnell 41,0=0 musa ar.4-there'llh 'the 101C.;q d1acta.Tupy 

agalcof pay,  O"Cl1tv"190*00 to 940,00 

In-oluablve of rill allWmc,pa du"Lah 1vb#1nj wfimv.16ed to 

%.3000.00 ma,  

not entltled to annwil w a.  at, 

a4bm= 	.1 bawglr Q~ U-16 R=xaq-%vnt 

i 	
that tile L4-,~Iula r(rc InUu o4awli za-tas tit vues If One-La 

SaGaGea twqfma tile 	rolurnul. 41mov" 'Uleza la 

lieu S.-mIt'r. WO ZIn en Villed to autabl *all '01,vt thay vere not- 

pald ~:,qalvAl VitV17 ~)J: V,11' e.11 	 wave 4qvq!Ate4 014 

daaual ~pg "-w -vahv'r the VACS islicoun pwavv thnt umf e  104ve 

been pild anoua- ~ zatva ol ie-i&aa 11 oncuCea beyowl t*Ue pw,~4' ; 

of V.,unammi, 

Cvtd,, AA. 
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Dnit, of 	!iCatign for 	 Dato of 	e ,2. 
I 	 oate iixacl for notifyino 	re(iulsl 

t1ja re(lyisito numbor of 

stamps and f0los. 

t) a j o  oil Which 11%0 COI)y 
j)aja of making oyer tho 

was rundy for dellyory. o 	1110 applicant. 

A 	
XU 

~NNEXIJRE 

INTHF, GAUHNIA HIGH 

"galamt, (j['-jj C:OLII'L /fl 	 Nc 
& Artmach ,11 Pradesh) 

C'1'V[L APP.17LIATE, SIDE 

Appe,1 1  frolD 
	 or Pil 

avil Rule 

u rn-,Q I 
	

AppCilailt 

c  Q~ t cy 

c) -y 

OpPo3ite -PaiTy 

	

jK— J 	 at  y  F 	
")11, C,  A-4  

JZ , c.spilidenL 
For---- 

Oppositc-Party 

Cglice jotri,.r(-jtorU, oi'drrs or promviingi 

LNOGag by Offlicer Oc 	 Date 

	

ALNOC'MC 	 No. I 

.11  
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13 , FORE 

MIT 	
20.,1 1  9 9~- 

BILSWAS  
THE' 	H 0N' 13 J-E 	

KI JUSTICE D. 

~jeard the learned counsel 
f Or the  

~ petltionar"' 
-)n 	is 

Let a notice of mo t! 	sue- calling 

the resWondentS to show cause as to why 
~Upop 

prayed forl or notbe issued, 	as 	. 
le shd~ld la, R 

why Stich otber further 
order  or orders shOu id 

be pas~ ed as to 
tht court. may ,  deem, fit 

Inot 

adcl pr(-)pej:o 
- 	I e bY Notice is made retx'Xji4b 

6 weeks. 

----------- 

S,6ps within seven 

"r 
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by Oilicc w 	 Serial 	 Offiv: 110cm, reports, 0 
d YOC a I C 	 No. 	 pro.-.c-iflngl with 6911 -trcs 

20.11 2 99. 	In the 41ntime,and until otherwise, the 

operation of the award dated 10.3,98 pas5ed by 

the I e rned Inductrial Tribunal #  Guviahati in 

R 

 e 

ef re ce Case Nc.4(cP/94  --3hail reLmain suspended.' 

;,The learned counsel for the writ peti- 

loner iade it clear that no step is being taken 

to reii ve U-ie respondents -  from sez:vice without 

leave f the court, 

Ctroad it) jNfj  t j - Ue  (,Opy  

Authorisod U.- .'.i D A :t 0( 1 970 

Q. 

(C( 

M 



ANNi#, RE,  
Q OV F, RNMENT OF INUIA 

uENTRAL WATER COMMIS, ~,ION 
PLANNIN.911. 

I 
 4JACLE 

1 06.6-OPTY? ra-V, 
NH-iV, FAMOADAD-121 001 
W 	0129-841-9956, 5415092 
FAX 	0129-5412950 

L 

I - . ) 

AM 

-915MV T 9ft;A79--V1 
JQ ~ 5.68 aT4-q-V, 

V-M U~IQ 4, 4741AMM '  

R na 	. 121 001 Mli 
Gram ,. SEPLAN 

N 
 - 
o,

'  1
6/ I/Ad  ijV/ 

To 

cwc., sllillon ~ - 

Swb; 

Sir, 

III puLL1111cu i)rlD(D11 ,r , G 	2,'.Y/2UUl -P1C datud 16.5.20UL ril ' id WU-Wq,4vii1, 
O.M. datcd 1 8.6.2002, dw, approyiAl - of Mia, o ~ Wucer Rusciuroes -lor 111fing lip tho 
following posts fil Or, '1Y Gawgorics ilayQ bccil I-ccelyt;d tilrouah CWC'.s luacr No-A-
42QIl/3/2QQ2-C--9(k.1V/) 105 dateld 18, 10.2UU2. 

1-3W - kuuJuy,: 	2 

Tho Surj)W6 Co I I of Min. ol'Porsunnel hibfio, Grievances 	PcIision havP LTocii 
tipprgigind I*Qr ismijng glgananon miriifinalri in 1l'dq resfird, 	11) Ihc' 111calithlic" It is 
veclumod ilim ,  UIV U111cl. foril., ollillics such As oujwujlj ~ 111111m fruill lucill 01111fluniclic 
oxchungQ nnd_jLre 	 0 "m 1, t tile 

	

:Li,~irliig 	of the candidwes jmAly plonso b6,'Ziud 	hu 
IMPiT 	 t 

I 
 (dClC9r41IQC fl-U111 SUrplus 

Cull. 9 ,110 Ynonnoliv-.9 Am, io bo DIU up bvfuiv 

'Yo6rs faithrully ,  

 

 

~~ V~ 

F-7 F  



2-1 
	 ANNEXURE 

JIF ASSAM 
DEPARTMENT CF L 4 0OUn X EMPLOYME ,'-J 

DISTRICT lr ,~'IIIPLOYMEPIT  EXCHINIGE:-.  qjnjjjjGPiRH:.,  

'11 	j) - ' 
N Act/02/03/ 1 	Dnted Dibrug. -, rh tho 	0 3 

T 

Shri G. Pmrichml -Ii - h 
Excut-iwo En ,)int-cqr 
Centrnl Unter,Commissi-.in 
Upper AxAmm Brih 'n -1 utr.-i Div. 
P.O o  C.R.Ruildlinqz  b 

Sub: - 	 Recruitment of ChowkiJur 

Ref:- 	 YOL-r notific -iiion Nn.UnD/0jf3/Rsct 
1/2nr..)3/017-20/ dt. 20th Jnn/03 & 
varb-il diEcussion on  7-01-03 

Sir, 
Uith reference to the esbove I -5m tn 

forwird herewith pnrticul*4r5 of 	 "y 	nos. 

"f'o r L-~ ;  of npplicint5 ms pe,.r anclered list 	 mentio- 

-nod post. 

The mpplicants hrive been mdvised to 

report to you on 15-02-03 at 10 a.m. for intervi-

aw 	tost etc. 

The result Of selection mmy plense 

be intim-4tt~ d te thin 0fricg for closing nur 

records. 

Enr:— Li.9t . or armlic-9tit 	Yours r-iithruiiy. 

Asstt.Oirnctor of, Employment 
Distric  I  t,,Emplaym.!21~iEoc-chmnqa;Dibruq,-jrh 

M, ErmpluYl , wro 
IDIBIJUGARK 

a 



List 	or 	 f, f o r 	a 	00 st 	-.)f CHOWKIDER 

Name & 	qddresS Or 	the 	: 
- ---------------------- 

-Itm 	o f 	:Q u ,-,liricntion:Rv,,ma1 rk 5  Regn.Ncj:D, 
No: lic-int G  i r t h 

2 4— 

I Sri 	Tnplin, Kr. 	Oor -Joloi z313/96.21-12-74 IX 	PASSed 'Gen 

5/0 	Mnnik r.h.Pordoloi 
C/o 	Lnichind Ons 
E3.C. 	D,-j s 	R6td/0ibviig-rh. 

 5hri 	K-ilnntnru 	Chowlhury 2 -il4/96 ?2-n6-74 	IX 	pnslled Ge n 

S/0 	;nil ChowdhUry 
rhat.iki..Iin 	mm 	Rly 	Coloney 
Qr,Nd. 

 Shri 	M-ink 	Ohumij 232-2/96 11-01-79 	IX 	Pissed 

1 	
j 5/0 	L-ikhi 	Ohumij 

Grrihnmb nj -ir/P. 0 1 	D i!) rug -'rh . 

 Shri 	Dhirmnnind-3 Konw3r 2527/95 31-03-76 IX 	pasEad 0 13C 

5/0 	RLhirmsunr 	',','-.)nuir 
8arp-ither 	Hrit 	~~ ntm Konwir Gann 

X5 , 

P.O. 	KonL],r 	H-inclique/Dib. 

Shri 	3itu Gogai 2641/96 1B-11-79 	IX 	passed ODC-  v` 

5/0 	Budhe5@-3r 	Gon.-li 
Jakii 	Konu-ir Gann 
P . 0 . 	1-inrakpathar/Oib. 

6,, Shri M-3nur-nnjmn Gogai 2644/96 31-93-77 	IX 	p. .00C 

/ 
 0 
	P.idmm Gagai 

Ost Milan Nmgmr 
P.O. 	CR 	Ouiding/Oib. 

7. Shri Ki6horlc Dhn ~- 2673/96 31-06-75 IX passed G a n .  
K rishna 5/0 	 Ohmr 

Nalimpool/ P.O. 	DibrLlQnrh. 

Be Md Ohula Hussain 2863/96 11-04-72 	Vill 	p. G on, 
S/O Kurbin Ali 
Amuln 	.9tty 
P.O.. 	Gibrugnrh. 

B C m 0 
k,
k9 Shri.Dh.,3nu 	Uran 

5/0 fvulek(Gcpal ~ Urnnq 
20116/96 31-011 -77 	IX 	prissad 

Niz Mmncutta S !ndar Pur 
P.Oc 	Khmnim Gann/Oib. 

10. Shri 
I 

Bj5wmj ~ t Konwmr 2916/96 12-12-7p IX p. 08C 
S/0 Amulym 	onwnr 
South Amulnpitty 
P.O. 	Dibru.9-3&f. 

11 , 5 hri 	Pnpu One 2996/99 31-12-B2 	IX 	p. S/C 
3/0 	Robin One 
Morichm Gonn 
P.O. 	Chrtim Gwin/Dib. 

12, Shri 	Kamal Ch. 	H-r~ zarikm 1422/86 01-02-70 	IX 	P.' S/c 
Puharikhnnia Gvmn. 
P.O. 	Mnhnn-ighmt/Dih. 	f 

13. ~ hri 	RubUj 	D,1 , 15  1634/91 02-02-74 IX pj 5/c 
5/0 	Oogeswrlr Ons 
Mcrirha Goam 
P . 	. 	

I 
ho. , 	, 	-4 	-:f)  

14~ S hr L 	A ( ,.-,,-, 	'Lu r -j 	.1 	m 	n ) 1 -11 ,~ -7 0 	Vill 	p, nUr 

1 	A) 	11 j 	ILI 	'i 	F1 

hw% DImmur of 9m: 4  
r: 

. . ; 	
I 	

I 

 "lif -i- 	
z 



031 
ODC 

1942/91 04-0 4 -7 4  IX pe 
1~~- Shri Luhit F3,j rjgch ,!in 

I No Chirinqull"I 
P.O. Chrighulln/ 0 ' 

16. Shri Sibn Wumir Dolilr1h 1971/67 ?9 1 
 -,ri-72 IX p. 

3iliguri Gain 
P.O. Liholill/Dibrilg l3 rh. 

17, Shri 	Riju 	Gagoi 	 2411/02 	15- 11 - 91 	IX 	P0 
00C 

5/0 	ThmnU 	rJ090i 
vill- 	El-niptir 
P.O. 	6mninur/Ojbr , jc: ~.rh. 

00C 

18. Shri 	P.-3rikhit Gagai 	0268/00 	24-07-77 	IX 	P- 

5/0 	Swndhnr Gor~ai 
Danipur 
P.O . 	0,3ni.pur/Dibrugnrh. 

HSLC 	P. 5 / T 
19,, Shri 	Indrzi Pd. 	Oori 	1038/96/95 04-06-77 

Chiring qnnn/Rly Coloeney 

0. 

P.O. 	Dibruqnrh,. 	
v*'-58102 	01-CO-79 / Ix .,  pa 

Shri 	Jiban Bori 
SlTb.~Z 

Chiring Gann Rly Coloeney 
Bl.Ne, 	62(F) .0-.O.('.,-,.bruqirh. 

S/Tb. 
-%/21. Shri 	Pridip Bari 	~ 	 v`-57/n2 	01-09-80 	IX 	P. 

Chiring 	Gqnn Rly Coloney 

,/22. 

8I.No. 	62(F) 	P.o.Ditruq--lrh. 

Shri 	Rini 	Haznrika 	226/03 
1--,' 31-12-72. VIII 	p. S/C 

Tulshi 	Goan 
P.O. 	Nirmili 	r'c)ln/Dib. 

Z23. Shri 	"-irtick, M ~nki 	245/oo 	29-09-75 IX 	p. 

S/O 	3 0 y 	Singh 	ink i, 
Oninir3h Tam Estmte 
P,O. 	"Rv. irih/0ibru9nrh. 

 Shri 	~ Ubrmtn Osivinjee 	460/97 	23-11-77 	HSLC P, Elan 

S/0 	5.0. 	Dow -injea 
Mohnnbiri 	Ficld 	Oizqr/Oihruo , rh. 

Shri Khagen Dutte 	204/00 
5/0 Dimbeswir Duttn 
onmuni ,  M&jjnicJhm ,-,l'.' 

-" - ~ ' l b P.O. Chatin /Genf-,r' 

K2 6. Shri Dhiren Sona ini 	3654/95 31-03-74 C1355 IXP- S/Tb. 

S/O L ,3khiram Sonou'll 
2 tj o  Nowj-n Gonn 
P.O. Kutuhm/Dib. 	 "el 	x 

'7 SH'i Rubul Dutta 	 1684/97 31-12-74 Cl.iss I 	P. 08C 

S/O Tuwirmm Dutta 
Beirinimoth Aluk Nigir 
P.O. Beir , nimcth/Di 6 . 

Shri Annnt,-, Hmzmrikm 	3842 95 
Running G a t o  Rly Caleeney 
P.Oo KO(jameni/Dibrug , rh. 2 

9 1  Shri ~ Jiten Dehingin, 	2698/96 

r 

4g-q;-6q ,/' 	-/' 	
S/T 31-12-73 lX P- 

23 -04 -73 IX P- 	ODC ~K 
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jq3r 
ah B04102 0 9—t16-76 145LC P 

30. Shri T u l e 5war Dot 
S/O N,,srm-5wmr raw-irmth 	n /0 i 
Nadun G, n/ P,()* Chat!! 
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TDIA GOVERNMINT017  IN 

CENTRAL WATER COMNIIISSION 
IT UPPERBIZAHMAPU 

r 
W 	1 	 11.0. CENTRAL IU-\q-.NUL-' BUILDING 

ANNEXURE 
'rele/Fax: 2314399 

DIBRUGAIUI - 786003 

	

-7-)  1~ 	
/2003 

NO.Ul3D/L)113/1 ~ecrtiiLilIL:Ill-1/2003/ 

	

	~ Q%,\ 	 Dutcd,Dibrugarh the
,  

C) 0 V 
, 
I  , 0, 

-e Engineer,. Upper Brallmaputra 
All jiltviview 	be C011dLICtCd oil 15-2.2003 at  Ile  O ff ice  of tile E~ xccuti\ 	

a 	t 	in 
Dlvisloli ~ Jiwan Pliukan Nagar, P-j. C.R.Building, Dibrugai -h - 786003 I'Or  tile post ol'Chowkidur. If you re interes ed 

1J)o\C 	'.11'.IV ki ~
ldly Uttend the inter-6ew along widl Original certificates including date Of birth and original 

I 	oy 11 Lei I 	IIIIngc lWgislruLi011 CUrd \\ Ito  spOrisored for (lie post Of Seasonal Khalusi tit the firs( appoillullent. 

N-Jere til ipeuing Ilor iticerview does not giLlrallice Ole job. NoTA/DA \vill be adinksible. 

lll ~ly prolong for a one mme day mid you'may kindly nlake your own arrangement for the 

stay tit Dibrugaill:  

G~ IIENCI 1,~\LAIAI I 
I'XI:CLJ'I'IV1. ,' F . 	 ~,I'R 

n 



ANNEXURE 
OP 

X 

N a. 
A-1 1'019/1 /9 5-E. X I I/ 

Government of India, 
C omm  is s ~on 

.Central Water 

'IT 
Sub 

5e  

	

Room N o. 31 2 1 	
'we  B 

' 

hawan f  

New 1)61hj­~66. 
R. K. Purams 

199T- 
Da ted, th, 

of 
Ali.,Superintending :Eng'nPBrs tral W, 'I  ter  COM  i55 io n- 

Field Off-ices  . 
of Cen 

s tatus and' 

I  jp 	
sc ~jem-e for 9 -ran t of  temoor'ry  a  work—chitged garding 
* a 

L~ a  5  i s  in th 
regularis ~ tion o f se, 

' 

sonal kh 
r  1 ' nimis5 ian. 

es tablishment Of . Central Wat8  Ca .1  

I 

Sir 	
3a  v  Of Minis-trY of ~"Iater  

am  to foj ~gnrd herewit h  a 
cc, 	

datedt ~0&6e971 

	

.6/j/95—Estt— l- ( V ol ' 	 into . 

Resources, letter 	 This scheme will,cpme* 
tioned 5ubject* 	 0a 	~ 

kha la sis 
on. the. a b ove  Inen 	'i5 a ' 

gplicable to those 61  sonal 
a 

I 
 f 120 

force wset,f_ 1 
*6 . 97 and 	 rendered a,-minimum. . ch employed and have 	Comm is sion. Or. ~ su 

wh 0 .  8 i a r 	sr , ice in Centra, 1 Wate 
' 
r 	 e 

any 
ime during the pr cedinc 

, .days continuous- 	 an aged 	t 
w ho were 	9 	 of continuous 

seasonal kba.la'sis 	d 4 minimum of 120 da ys 
e ren d arEi one .ear and hiav 

5e  rv ic e in t hat Yeard 	 n Ot ice above scheme to 
It  is  reou ested to bring the 	 Commission 2, 	ap pointing authorities under Central ' 

Wa tp  
lempn -~at o f all 	 dj t e  action far imP 	

ion of the Pro v is ion  S . 

and ensure Imme 	c e' edo 
of. the sidheme tl

~ all can Tn 

.y ours  faithfullYi 

(J.L. CHUGH).  
Uh der 5,c reta r y. 

action.  to: 
f  Or  "nfoma ~t:ion and n e % 

ntral wa ter  Commi$sio. l  
All Chi e.f Engineers Of Ce 	

ter COmmi 
I 

 s 5-' On  

2. 	-All Executive Engin a . 
ers o f Central We 	

Puramp 1  W,  , ter  C omm iss ic,n, R.,.K 

The DirectOr (RMCD), C e,n t 3:~3  

New Delhi _~,64 

Encl'.. As above.. 



Ff Tff 7(l 

F, F~- zrr 	110 1 9/j/ 9 5--Fq T. NT-R-ff 
517TI R q) T7 

q q ~l ai T qt-q 

I GO 6 6. 
30 qvi 1997- 

3ILit4lu[ 3i~lzhT I 

fil qzl 	zi Wi TT07. t ~iT~ 	-FqTcfziT, 	;~M.Tfff zly zfi't 

a q 4-zf~i to q q q -~ 	?i?TTq;i ',q5iTm;q 	f~qTi~ 20 q9, '1997 	4q 
-8/3/95—'FqT. I ~i~T- . ] I 	i~t ',qf~T 'Mit 

41 
iff Tlq ~Pt q'7ft: t I zl~~ Tlitg 

0 1 06. 9 7. ~ q 5-17t 	It _fRIT J9 4T~P# V TfiWY q ~i PT E~7ft q~ -tF 
2 	7n--ffT ~m zi fq pi~i 9 3it 7 ~itjt qK HTzirvr 4m ~ 4m .1' 0 	(1 	7. 	T 

qJ zr~ 	3IMT 	 fqb~ Vi~ iQ 4 t - ift7T;i f-qi?Tt. 3-fr 'URP 

	

4-0 -fiR ' ~IV 	fl 4T U~ ZI 	W-4 M-  1 2 0' fi~;If i5t MTIT' :  ~17 '~iq T -i~v 

2 	T;97~q 	 3ff ~m t .3iqtg 
q TfwTlftzff -c5y a0cmi -F4i~ ~ 'A7M 4iV.T;Q'T qTku -(IqT Fqt ~ ffWAZt ZTZT 
'FZ5~ t ql-QL11-9Y t f~qT7:qzM f-M 7 	TR ZUTfEiTt 	4 qff i4it q TV I 

3iq V,  afi~q 

,qffl~ fq' FZ19T ~WT 3il-qTqi~ itT fz] Ttaj 	f~ ki 

I 	t-;~t q Wi 31 T 9t7T . 	F3-# PCIZI TfqzFffT I 
~~tq qM 3iTqt7i t F3:ft i5T44i7t 3if5-ltT I 
f9~m 	aw---cip f-~~ w~i &I 	q.il TTqtIT, ZTTlTaT 

I 
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34 

NO.6/3/95- ~stt- 
I~ VOI.11) 

Government of 
ledia 

of 
 Via -t er  Resources 

M in is t rY 

5hram Sha
lt( 

. 
ti.11hawant 

New De) ~h'_"a 
Dal. 

I 

the ,20th J'unep 1997. 

Datedi 

Th e  Chairma nt 
Centr5l-Water Comm's5ion? 
S ew a Bhawanq 
R.K. Puramt 
New Delhi-110 

066, 

status and reg 
. 
u ja  1: 

isation 

for g rant O~ * te MP O 	k-charged establishment 
Sc.herAe 	 he wcr la.3.5 in' t. of  sear  ,.an a l 1  kha. r` 

C  0 
mission. 

o f Central Wate' 

To 

Sub; 

the 
Sir 	

Commission,  are- rerluired to engag season from 
C  t  1:8  1 Wa ter 	 the 
en 	 h las is  during 	

monsoon 	oular ised in 
. of 	sonal k 	

' eing  re 	a s s erV IC as 	 -1 khalasis were  0  
a  t o  time. Such sea s ona 	. Central Water CO

MMIS510n ' t. )(Il 
tim 	 blishment Of 	 37/75-Esit 

-charged es,ta*. 	
C ~., C 	r.  i rc  ki la r N o. 6./ 

.3  in  v  the wo_rk 	
ions cont. 
	d in 

s  ha s  b-,,en further reviewed in per. instruct. t
~,- cA 22.6,igBa. 
	Thi 	 ta  ...h. ofthe Ce.ntr5l  

Vol. I I) '.. da the Judgement 
o f the Calcut 

in'thF-'matte.r 
 of Shri 

the light 	
Tribunal dB 

'6 

19.12,J994 	-and Judgement 
te  Admini:stzati\/.e 	 Vs  Un-ion Of India &. Ors 	

'Tribunal e  Roy  & O-rs 
* f  th e 

 Central AdmIn"' trative  
Nand KishOr hRti Bench 0 	 'Nath-& Ors,Vs 

IF the -Guwa 	-the matter 
o f Shri H,R, 	 the 

da ted ~ .5.  10 , 1996 
in and a decision ~

jas  been taker I b . o f temp. 0 	s tatus 
of India & Ors 	 for  granI 	 work- Union, 	 nt a sc h:3m, 	 n the 

Government 
to  impleme 	 *k ha I a 5 3-5 

jorkin.g 
of.seasonal 	 Co  m is 'ion who are 

	

1 Water 	m 	s a n d, re Vla r- 	 o f C entra 	 o f 120 days 
chaz.ged establishment 	endet 5 cf a  mln:~mum 	 5ons 

emp l oye d anc~ have r ,,,ter  Comj~ ission or s uch Per 
presently serv ice  in Central 	 year and have- 
on t in uo us 	 irg the PrP-Ced in9 one' ice  -in tha t 

n - ad an ytime du,r 	 inuo 
us 5ery  

who were.e.919 	f 120 
ays  of cont 

. 5  Pnc losad- 
rendered a  min imum  Q  year'. 	A cc' f 	i f the 

scheme 

C on td. * .2/ 

0 	0 



N 0. 8/3/9 5—Es tt. I 
Government of India,  

Ministry of.Water Resources 

Subject:' Scheme fo:q gl7ant of temporary s tatus and regularisation 
of seasonal khalasis in the workcharged establishment 
of the Central Water Commission, Ministry of ' Water 

Re s purc 9 s. 

This scham ,2 51-1all be c ~~ lled .Grant of temporar.y status 

and rugulorioaticn of seasonal khala'si; in the workcharged 

establishment of 'the Can'tral Wate .r CommissiO,h, '1997. '" 

This acherRe will come into force with effect f ram 

1. 6:1 997. 

This scheme is applicable to the seasonal-kha -lasis in 

employment on the workcharg-ed dstakishment of the. 

' 

Central - 

Water Commission on the date of comme6cement of the scheme -and 

whodontin~ue to be so employed'and have ren.dered a minimum Of 

120 days pontinuous se:pvice -or ~56ch. person's who were engaged - 

any time dur: ~ g the preceding one year and have rend-dred a mini mum 

of 120 days continuous.servica in that year. 

-D e f in it io: .  n: Seasonal khal6sis a r'e unskilled persons employed 

year to. year to-meet the requ-irements durinci the, monsoon - season, 

for .24 houx5* 1  observation of rive-c qau.9eEi for the, _p uxpo se s f 

flood forecasting etc. Genekall* 'th-,~ y are employed during the y 

months from 'June/July to September/Oct-obe'r when thc- monsckon is 

very active, 	Thoy anQ p*aid 9-t the minimum in *the. scale ~ of. pay 

of the post of khalasis in workchargad establishment, 

5 	 Temporary status 'will be* conferred on al:l those 

5e ~pona -1 khalaiis engz ~ ,Jed on workcharged -establishment 

of"the 'Central A ter'Commigsion on the date of, 

commencement- of the scheme or any time during the 

preceding one year and have rendared a min imum of 1 20 

days of continuous service Preceding. such 'date. 

. k 



AIA 

Conferment of temporary 
s tatus does not 3 ut o" 

S easonal khalasis . would m t ica lly  imply that such 

on the workcharged 
es tablishment on. 

be appointed 
"fixed time framef, 

regular basIs within 4ny 
gad establishment on regular 

	

Appointment to w  or kc ha r 	
isions -Of the 

basis w ill be subject to the PrOv 

satisfying the conditions l ~ 

scheme and to their 
itment guidelines and being 

prescribed in the rperu 

a djudg.F d f it. by the c ~
Qmpeten t se lect ion committee 

a in jained 
and in their-turn cis Per their . 5an.i.0 ritY m 

'the 	pecti ve circle/f.ield. Pffice. n d e,,.r 	r-es 

kcharged 
'-Conferment o f t emporary status On the-# 

pot .' involve, any 
S~e6s 

. . Qhal .'kh.ala.5iP concerned will 

t . h e ir*.,  duties 4'nd"Tesp9nsibilitiesm The change in 	
w'3:1 e ment 	b e". pn ne-ed basis . 8 m'd 

eng 
6(i) of the':sch.eme. 

be made. - as Per!clause' 	
statu's 

empl oyees ,  wd-uld ­en~
JOY tempara.ry .  temperar~ 	 ./ I 	

I 
of th 'it en.gagjpment. 

only for and 
I -dur .ing the periOd'. 	

e 

hle r a W 	- in 	re c 
Zu'It me n t ith 	the 

They may be deployed 
~ 
a nyW 

on the :basis Of -availability. a I c ircl . . 

0  f ,  6rk, , wo 

ta tus  ~ Vj ill entitle-the workc'.harged. 

6. 	
Temporary. s 	 N . 

i­  to the followl'ag benefits dwi'6 .9  th 
e period 

seasonal khalas S. 

0-f their engal"genent; 

of ,  th:e- P9.9 scalB ,  ~f; or  8' %dages.. at the min.imum .  
wc)rkdl-.iarged bff ,iP'ia' 'nclU..dn4  corresponding regular 

DA, HRA, af . '6 ~ CCA'. 

o f in crements at the sa me'r-aate as 
an a  f its 

e'd employee Would be . 
 taken 

a applicable'.tc) , workc. harg 

. I 	 0-rata W;;E4'5 -fo  r  into account for calculatin . 9 Pr 

onths) o f s arv3_ce subject to 
every one.year (1 2. m 

for 	least  120 days  in the 

	

performance of dut 
. 
y 	a 

ear  from the daie of confermQn-t of temporary st a tu.s  

i-11 be qn a  pro-rata basis at the 
Leave en titlement w 

r every 10 days Of'work. Casual ra te of one day - fo 

(2). 

I 



R -r- any 	Other -kinc, 	c,,F 	leave  . 	 Will not be admiss 
. 
ible. 7hey will al SO be all 	to 

leav e . a  t 	
owed 	Carry  f 

orward the th air 

	

. 	credit an 	thl- ir re gu la r1sation sub 	t o.  z., 	
ma~~ Jmwm limit 	

240 days. 	Th ey 	w' 11.  n 'It. be-O ntitled 	 I 
to the benefits 

a 
'a  ve 	on 	termina t ion 	 of encashmen.t o f 

Or 	th a ir 	
Of Serv-1,C 8 	fcr any reason 	or - luitting . .s erv 2 

(iv) 	
50%'  Of the service render ad 

under temPorar would be c o unted 	fa. 	
y; s a t.0 a 

bane f its 	
r the purpose. Of retirement 

after their xegqlar - isa tion. 

(v) 	After randerilig n.ot l e  ss 	tha n 	three years  C - S ervic a a fter conf,~ 	
Ontinuous 

rment 
Of te mP0  ra ry Sta-tus" 	th a workcharged seasonal. khalasis would be 

-Par 	vvith.* 	 -treated 	6n r 
. egular workcharged emOlOyees 

for - the purpos a - of contribut 
~-Pn 	to 	the 

1. 	General Provide"nt : Fund 'and 	wo.uld a ls 0 . ur ther be a rigi ble for the. gran t 'o f F 
es "'ival, Adva nce* . 	?., Flo0d..Advance on.  the sa 

* 

me conditions as aral , apol -icabl e  tb' .r ' 
charged emp] 	 egular. work- 

. 0 yees ., pro 	** V~Lde# they 
fro m Permancnt C,*o 	. 	

.. 	. fulni"h 	two suret' ies vernment 
!)apartment.. 	

servants Of their 

vi) 	Until theu a re  -ragU  .1 a r is  ed,  
t 0 . Prod uc t i'* 	 they would be- L-.n' *titj e d 

vity Linked- Bonus/A-d-h 
admi ~,- i~ j:b-le U.11 --, 	' 	

Qc b ~orr.us Only..,. :,0vL- x- nfr-0 n t of 
India Pules. 

7 , 

N C b e:i a I 	- "5  '! -*­ h(-, !: thc)n th ose 
b 12 admissibl e 	 ~P ecified above to 	r.gF .j sr~~ 	

kh a s is 	
Will 

. -a  ta  tU 5 . 	Howave'r, 	 "I'th t e mp or. 

s uc h w Ork a rs _w  Ork 	
-'Y ~ addition 

. al benefit ., 
in -. i 	 are a dmissible to 

Provisi 	 ~Establi`shment in- vi ew  or's cf Indist.~ ,:.Il 	 Of 
a dmissib ~ .6 to 	 ' 

~Ltes Act, they shall. 
co ntinue to b e  these e.rnp l c,,, 

Tempozar, 
3 '- a tu d c s 1 -1 Ot debar Services 0 f  , a 	 disPensing.wi-th the 

afte r following 	
nna !,hala s'is - in cas ~a o f mi ,  

du e PrOceddre a 	 scanduct 
workcharged empir, . a. 	

s zn. th  a Case a f a regular 

(3) 



De s pite conferment of t e mporary s,tatus, the services 
9.. 

.1y be dispensed. with by - of the workcharged seasonal khalasis-m ,,. 

giving a notice o.r one ttion'th in writing in the event of fkerp 

being no woik or othurwise ~. Howeve.rp such employee ,  with. 

t em po ra ry status can a l5. o r u it service by gi~ ing,a written notice 

of one -monthe. The wages for the notice pieriqd wi.11 be,'pay.bble 

rs- is engaged on work. On.ly f9r the days on which sudh wor'ka 

ure f O.r filling up of 	 arged o"' 
10. 	 Proced 	 Posts. in workch 

regular basis; 

sts 
On-ly those vacancies in regular . workchargpo pq 

W'hiQh are filled by' direct racru ~t~ent -in rqi sp5.ct-iVq 

off ices w ill b e  fill ed up . from such',wgrkchirged 

seasonal khalasis-with Tempq;ary Status .  on sen ip.rity 

cum fitness basis s  ma,inta.ina ed ,.ur)d ,ar 'respective 

ment to wOrkc circle/field o ffic e . 	~ qr- . app.oint. 	 ..hargpd .,  

egulai)~ b,Ps'jks, the P, , f f a t ive date establishment on r 
'the 

of San lority' will- be rbPk:Pndd -  fiam.-tfig -dete., of. 

..ye a r, f rom 	thr—se . q, sion a 1 .  Majapis 4 re 

'at least. 120 days continuoLibly being angaqed ~ for 

evety: -YeeJ~ .`-tha e~~gibil#y- yea be ~in g the' -in.  it la 
7

. 

	

r 	d wherein the employee doinpletes the equ iF.E~ 

q 	 f n,Umber of days of se.Pvi.-a. The spn iority 

ona.l., kh4 	 a' 	 t 
SQPS 	 ..La-sis :w.il 1. 	Ria in ta. in ad p epp ra 

C irc 1p -wi s a.0 

aa ona I  k ha la s is will be c-onsidered 
All eligi ~-10  s 5 . 

for emoanelment for posts -on workcharged, 

astablis ~ -  ant by a Liwl\/ constituted . Sc re an ih 9 

itte-e which wij_l assess the ,-suitability of 
Comm 

such - employees. 

-be considered eligible -f or 
i) 	N 0, such employee shall 

appbintment to posts in workcbqrge ~d 'establishment .  

unless he,PPS-sess educational. and other 

'su6h tust(s) as prescribed 
qualifications and pass 

in t'he 
.. 

Recr 
 . 
uitment -Rules for the podt. * In the 

case o f illiterate .  workcharged seasonal 
khalasis 

(4) 



I 

41 
ccnfarra ~_: te:mpo rary  sta,vus or those who fa il to 

fulfil the minimum qualifications prescribed for .  - 

the Post, regularisation Will, be conside .red only 

against those posts in respect.of which liter,  
acy 

or a minimum.  acad.emic o.ualific4tior-~ will not be a 
rrl..; ~jisita condition. 

I,n order to be eligible,, a *seasona.l khp la si mu s t 

f Ulf il )e 'c onditi qn Pf upper a ge limit - as Presc ribe d 
in the rale ~iant Recruitment.. Rules,' For this p jurpQsF. 

he will be,  allowed age ralax9tion to the extent of 
c on t im'ub us service rendpred by him 	9 ea s onal 

kha lasi.~ '
.Fo r determining the 'date of b ixth th e. 

criteria' 'laid down a't'Annexure, 	A shall be 

obs a rve d. 

He should-be medically f 0t for the -pc 5 t for w,  h 
. 
ich 

he ~, s c; on siddred - ~Qr - ab .s orption/reg'p'la i' ~sa t ion. He 

should - bf.i got medicqlly examined at th& ,  time of 

his.  initial appointment by,. the 9,ompetent 

authorwit .Y# 

The c ha tac.tex. 	n and a ; .tacedents of: ,* s,bc.h' -b.m.Ploype shall 

be verified'.fiom the' compsten,t"authprity' at. the ,  
time of his initial appoiritm en't i  

fyii) No rec ru itment in an - 'cirtle -f ro: 	 k 	f 

	

Y 	 M, .9 p.en, ma.,r e t or 

regular workcharged staff exce Pt for co mpp ss ions te 

appointments .  ~y ill 'be.  done till eligible seasonal 

khalesis."with-.  the requisite q~ualifit6tiqns are, 
a vP i,l . able.  in tha-t 6 irc is:.  t'a iill .'up the posts 'in-
question. 

On ragularisation. of workcharged seasonal khalasis 

with temp`Cra'ry status no recruitment -shall ba ,,ma de of any 
5 eas on a I/ca sua I or 5d-hoc e'mplo' yee .  in' his. 'place' - The 	i I re S 

be.comPlete ban on. appointment -' f 'fresh-  s.easor~ - 1 kha la ~Cj 	 a 	 51, 

casual labourer5 and ad-hbc - khalasis,- 

1 2. 	 Minis . try - of -Water Re_-ource8 in consultatio *n with 

appropriate Depa rtments/Min is tries of Governinen ' t of India will 

(5) 
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It` 

r 

V 	 ON 

t or relax  -any  of the provisions 

0  make amendman the power  t 	
'from time to time. 

; dared Recesdary 
in the scheme th

a t may be cOn 1S 

ANNEXURE —.A 

	

he 	of 
birt 

1. 
 h,..fOr cOnsidereing 

criteria 
for  d e,termin ing t 	 for 

. 
he  purpose of 

of 
. 
a seasonal khalasi 

* 	 arged 
t h e  eligibility 	 t in, a. po.st  in  O ,rkch 

absorption7appointmen  
h is 	

wa-ter Commission 
t in the Central 

est~~ bli5hmen 

of birth. 
w orker s  the, data 

	

In the case 
O f a .  literate- 	

s -Lo 
0 	a 	n 

cartif 
r icu lation/Scho 1 L avi 9 

mentioned .3-n h is Met 	
d re  orded in the 

1 35 his 'date Of birth an 
be accePt a  . 	 ker he is re qu ired to 

	

In the'ca.se of an illitera te  wor 	 tract 
Roll.. 	 encet 

. 
if available 	an ex 

produce  s.ome dO ~ umenta* 
evi 

. d 
	

'C ,, ~ if icate 
Bit p t is me  1  

A 	
Birth Reg 	. . I  

from  the -MuniciPai 	 on en terin g 
lable,the w.ork-er, 

	

such-prlo0f- is ava:~ 	 differ 
Where n o 

	

	 which sbal.L n,Dt 
l a i e his date of" ~'rt ~ 

should dpq 	 f 3~ `n ' pub lic services 	 3,MP 1..ie j. made 	a 
a 	on ex'PTe's 	. 	I 	i 	. 	.. 	.- fr om ~ ny decler t' 	

' : 

	- , "t 	t rEa wa .te r.  

	

5 	
in C en 	.. .. I 	.. . 	. . 

	

fa re entering into -  Pru 	 Qn and. 
purpo s e be. 	 . ..1. 	

r-s b 6 s igned bY-th~ P P  
n :5 ~ POIi o  mmi.s  5  i 0  n,_ The 	 h 

on. ~.s es 5  c!r ..if :  the PP;.r? 	
'te attested b Y. 5 wi:tn 	 l'ite ra he presaPCQ 0  f 

t"Uld be pres  ion thumb Im 	S be takeno 	4.1 
natur6 should'alsP 

witne5sp 	a 's 3-'g 

and the'mOnth of birth 
are kn 

. 
own t :. 

When the Yea-r 	 rea-te d 
2. 	 hP 11 be' :.t 	- -the month 5 . 

,jate the I 6th of 	 (lot but not-the exact 	
i whork the 

exac t month 

	

. date  of' birth, 51m 	 date 	 ld,be'. 
as the 	 o f 6jrth.sh0 U 

kn 
.1 
own bu 

. 
t the Yes r  is only known I  the. 

o f the year- 
taken as 's t July  

C3 g ive s  a ry  

When 'a person qn terin 9 	
j5 'unable t 

he should be 
Sssumed'tc) 

his dat e.:_ .
,of birth, but' glvaSlhis age 	

a' t e$ tion e*go age on the date of  t  

	

omplated the stated 	 nd if on that date 
have c 	 ~jl 1983- ,a 

	

on 	Ap Y 
.if pp ,rson a 

I 
nter5 , 

A 	20 	ars his date 
o f bi:~th should be 

ed -to be 	P,  
his age is  strjt 	

1963. as  I s t Aprilt taken 

(6) 



'N  

10*0 
4. 	 Wh e re the Person cqncerned is unable to stE ~ te ~.'Is 

age 	or the 	age stated by him 	is ..ob* i.ou Y 	sly 	incorrect, 	it should 
be ..got assessed by the Medical Officer and the age so a ssesse d 

entered in his record of service 	in the manner-  described 	'above, 
The 	date 	of ..irth 	should 

. 
also be written-in war—ds and attested 

Under the signatuxe and stamp of the Divisional Officer. 

The date of birth declared by the Government 
Servant and. dccepted by 	the appropriate Eluthority shall not be 
subjected to any. alteration'. 	'A change 'in t he 	da ta o f birth 

of Government 	56:rvant can be made with 	t.he-sahctibn,of' the'. 

Ministr * of 'Water Resources t - if." y 

('a 	-A 	renuest .in thiq rega ~id 	is .  made ~ 'W'ithin .  5 years 

of hib 	entry into -.the.. Govern ment Service. 

i 5' 	clearly ~ e5tablip.hj6d -  that g. enuine bonafide 

mistake hap occu:~ed.' 

-Th a 'dq te., of birth so a.1tered. wotild nbt ma.ke 	him 

-eligible, 	to appea 	)a,ny,-  School. -or Un ive rP i ty' 

a or Publ ~& Service' :E*'amiri 'tion s."in - -which 	he 	h A 

appeared ~ for en ,try.  'into thp Government Ser ~;ict4.- 

or th.e data in which h a entered Government 

7) 


